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HGAT- 142/92019-89u/2001 

ITSTIS& fiG-08.10.2015 yETR-17 À sÍfyt 

2 

fio 03 pRa, 2020 

f: 
"The FFC has recommended Basic Grant to the LOcai bodies with the purpose of providing a measure of unconditional support to the Gram Panchayts (GPS) and 

Municipalíties for delivering basic services. Grants provided are intended he used 
to support and strengthen the delivery of basic civic services including water supply, 
sanitation incuding septic management, sewage and solid waste management, storn 
water drainage, maintenance of community assets, maintenance of roads, footpaths, street-lighting, burial and cremation grounds and any other basic service within the 
functions assigned to them under relevant legislations. The FFC has not distinguished 
between 0 & M and capital expenditure within the components of basic services. However, it is advised that the cost of technical and administrative support towards 0 & 
M and capital expenditure should not exceed 10% of the allocation to a Gram Panchayat of 
Municipality under any circumstance and the expenditure can be incurred only by the 
local body concerned". 

Sanitation, Septage, Sewage Te1 Solid Waste Management rÅ fuHÀ Ì 
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Titql1-3 I  '  C /1-5-2020-284T17/ 2019 
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W61-4-4, 
,3k-Nlacr ittrzr ffrR. 	 —475/9t 5 2020-2849T/2019, 19t 31.01. 

2020 	 \tit.s."-C-1-142/7-ii-9-2019-89\-31/201, glict) 0.5.02.2020 (tsitth1r6 tiern) 

tTcpfl5T4btt <t) - 

-141 Trzai-oi 	33tal 	#TO iTh cftr 	 WT fkrk 31thr # 
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Sicacf 	t 121-  I[@II h) Citrd ct) 	t Imo wierzr tftu 	(79-A-it) 
T7T Writ petition OA-200/2014 fa-T-  07-08-2019   f$74T 	t 

"Wherever the work has not commenced, it is necessary that no untreated sewage is 

discharged into the River Ganga. Bioremediation and/or pkvtoretnediation or any other 

remediation measures may start as an interim measure positively from 01.11.2019, failing 

which the State may be liable to pay compensation of Rs. 5 Lakhs per month per drain to be 

deposited with the CPCB. This however, is not to be taken as an excuse to delay the installation 

of STPs. For delay of the work, the Chief Secretary must identify the officers responsible and 

assign specific responsibilities. Wherever there are violations, adverse entries in the ACRs 

must be made in respect of such identified officers. For delay in setting up of STPs and 

sewerage network beyond prescribed timelines, State may be liable to pay Rs. 10 Lakhs per 

month per STP and its network. It will be open to the State to recover the said amount front the 

erring officers/contractors." 
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1=-zrr 	iicbc11 tI 14# ftM  	Rzii—Thtzr ct, 1'43 titcz11-7 fkr frf&F t— 

"The Grants provided are intended to be used to support and strengthen the 
delivery of basic civic services including water supply, sanitation including 
septic management, sewage and solid waste management, storm water 
drainage, maintenance of community assets, maintenance of roads, footpaths, 

GO-Tiwari ji-2020-VC 
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street-lighting, burial and cremation grounds and any other basic service 
within the function assigned to them under relevent legislation. The FFC has 
not distinguished between O&M and capital expenditure within the 
components of basic services_ However, it is advised that the cost of technical 
and administration support towards O&M and capital expenditure should not 
exceed 10% of the allocation to a Gram Panchayat or Municipality under any 
circumstance and the expenditure can be incurred only by the local body 
concerned". 

itifr -12T1 5Itict) ft-z1):  let f?-H-4c4Ic 11c1 -Heil chr 6,1141/ 14itt 	131.01-rthfi7trua 
m-R4* tilt 4 	.3tr.-cir. Ti.arttr. jP4i-  TRE ,-0 5%< W-1=4 31-PT 3j-FIT T4 	cj \Lid 4 -1 t 

31-4: 	TL4U 	ij-th i6 cbo4 	e4--a-e4t prr t fa)  	fi61zIch ftZt it fin-A-  (70 
Crlicern 	 riff utc-f cp) 4-r4VI:Flt-dt 	 fel vitfUu m-RA *Pt-4u 4 pid 

2.11 TI:FZdU 	91:17 	3118R ER cictbici arstm-R-  coi4c1lg) TH-N-d 
m-r m-tz (t) 

15 I° 
( tirw ToTTR ) 

vpr Pf4q- 
tIts-11 \I-4 	lit d 4:— 
mfaf*4 	oRld cbl 	-cr -  3hIc1ZItcbi 

ftii Pit, - €N4-r ( -1-0"Rf), 9-Trtru im-wrzr Nneut, 3OVO eicirith 
4-4q-  fit, 3-040 ulci fr-44, elCqdth 

( 

Prr4q- 

GO-Tiwari ji-2020-VC 

10

378



Standard Operating Procedure for 
Bio/Phytoremediation of Drains 

UP Jal Nigam 

Department of Urban Development 

Version 1 

11

379



,ISOP FOR BIO/PHTYO-REMEDIATION OF DRAINS 

1 Table of Contents 

Table of Contents 
1 Table of Contents 	 2 
2 Title and Approval Page 	 3 

3 Procedures 	 4 
3.1 Purpose 	 4 
3.2 Applicability/Scope 	 4 

3.3 Summary of Procedure 	 5 

3.4 Definitions 	  5 

3.4.1 Bioremediation 	 5 

3.4.2 Phytoremediation 	 5 
3.5 Personnel Qualifications/Responsibilities 	  6 
3.6 SOP Preparation 	 6 

3.6.1 Identification of Drains 	 7 

3.6.2 Water Quality Assessment 	 8 

3.6.3 Treatment of Drains 	 9 

3.6.4 Maintenance of Records 	 10 
4 Records Management 	 10 
5 Quality Assurance and Quality Control 	  10 

6 Payments to the Agencies 	  10 
7 Attachments 	 12 

2 

12

380



JP FOR 8I0/PH7'Y0-REMEDIATION OF DRAINS  

2 Title and Approval Page 

Title : Standard Operating Procedure for Bio/Phyto-remediation of Drains 

Department: UP Jal Nigam 

Version No: 1 

Date: 	, 2020 

Approval Signatures 

Executive Engineer(Ganga/Bioremediation) , UP Jal Nigam 

)---° 	 10 Sr 2 02_0 

Date 

S.E. (Ganga) , UP Ja 	am 

Signature: 	'1 /4 ,3\611AI-4-v=  
Name: Ey • Satish Kumar Rai 	 Date 
Post: 	S.E. (Ganga) 

C.E. (PPRBD), UP Jal Nigam 

Signature: 	QArt. 	 Ii•ogarn,0 , 

Name: 	Er. Rajiv Nigam 	 Date 
Post: 	C.E. (PPRBD) 

Signature: 
Name: a r.  Ramesh Kumar Gupta 
Post: 	E.E. (Ganga/Bio) 

o. o aito tO 

3 

13

381



I
_SOP FOR BIO/PHTYO-REMEDIATION OF DRAINS 

3 Procedures 

3.1 Purpose 

This standard operating procedure (SOP) was created for the Department of 
Urban Development, GoUP staff to evaluate Bio/Phyto-remediation of Drains 
falling in various rivers of Uttar Pradesh. The objective is to treat the polluted 
drains to the extent of prescribed parameters as decided by SMCG/NMCG for 
discharging of drains in rivers. 

3.2 Applicability/Scope 

This SOP provides a process for determining the management and treatment 
requirements for drains causing pollution to rivers. The SOP deals primarily to 
the drains fulfilling following criteria :- 

Sr. No. Description Criteria 

1 Discharge 	• 0.2 MLD to 10 MLD 

2 SOD .40.0 mg/1 

The drains fulfilling above criteria shall be taken up for treatment by 
Bio/Phyto-remediation. The treated effluent parameters for the drains will be as 
per NMCG guidelines circulated vide letter no. V-174/2014-15/414/NMCG. The 
arameters s ecifies in above letter are as below:- 

Sr. 
No. 

Parameters i Out flow reduction! Value(at 
the end of trial period) 

Out flow reduction/ 
Values(beyond trial period) 

1 
BOD3,27(Biochemical 

Oxygen Demand) 

530.0 mg/10r 40% reduction in 
SOD load value from the initial 

reading( whichever is lower) 

530.0 mg/10f 70% reduction 
in SOD load value from the 
initial reading( whichever is 

lower) 

2 
COD(Chemical ' 

Oxygen Demand) 

5150.0 mg/10r 40% reduction in 
COD load value from the initial 

reading( whichever is lower) 

5150.0 mg/lOr 70% 
reduction in COD load value 

from the initial reading( 
whichever is lower) 

3 
TSS(Total 

Suspended Solids) 

5.100.0 mg/10r 40% reduction in 
TSS load value from the initial 
reading ( whichever is lower) 

5100.0 mg/10r 70% 
reduction in TSS load value 

from the initial reading ( 
whichever is lower) 

4 PH 6.5-9 6.5-9 

4 
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Injection 
(Microbes) 

Microbes 

W FOR BIO/PHTYO-REMEDIATION OF DRAINS 

3.3 Summary of Procedure 

Identification of Drains 

Treatment of Drains 

Testing of Samples 

Maintenance of records 

3.4 Definitions 

3.4.1 Bioremediation 

Bioremediation is a process used to treat contaminated media, including water, 
soil and subsurface material, by altering environmental conditions to stimulate 
growth of microorganisms and degrade the target pollutants. In many cases, 
bioremediation is less expensive and more sustainable than 
other remediation alternatives. Biological treatment is a similar approach used to 
treat wastes including wastewater, industrial waste and solid waste. 

PROCESS OF BIOREMEDIATION 

a ' 
.:411 • 

Oxygen and 	 Carbon 
Nutrients 	 Dioxide 

3.4.2 Phytoremediation 

Phytoremediation refers to the technologies that use living plants to clean up 
soil, air, and water contaminated with hazardous contaminants. It is defined as 
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Volatilization 
(evaporation, 

phytovolablization) 	Incorporation as Biomass 
(phytoaccumuLation, phylodegradotion) 

Ind ust rie 
or Urban 
Complex 

Degradation (abio 
biotic, rhizodogradation Stabihzatiøn (predafløn, 	 Clarified 

sedimentation. phytostabilization) 	Discharge 
A TroatmeotWettand depicting the various methods of Phytoremedlation 

SOP FOR BIO/PHTYO-REMEDIATION OF DRAINS 

"the use of green plants and the associated microorganisms, along with proper 
soil amendments and agronomic techniques to either contain, remove or render 
toxic environmental contaminants harmless". 

3.5 Personnel Qualifications/Responsibilities 

Staff conducting evaluations of drains suitable for Bio/Phyto-remediation 
activities under this SOP must have experience in assessment and remediation 
for waste water and know the regulatory requirements for managing and treating 
waste water through Bio/Phyto-remediation. 

3.6 SOP Preparation 

Bioremediation is a process used to treat contaminated media, including water, 
soil and subsurface material, by altering environmental conditions to stimulate 
growth of microorganisms and degrade the target pollutants. In many cases, 
bioremediation is less expensive and more sustainable than 
other remediation alternatives. Biological treatment is a similar approach used to 
treat wastes including wastewater, industrial waste and solid waste. 

Most bioremediation processes involve oxidation-reduction reactions where either 
an electron acceptor (commonly oxygen) is added to stimulate oxidation of a 
reduced pollutant (e.g. hydrocarbons) or an electron donor (commonly an organic 
substrate) is added to reduce oxidized pollutants (nitrate, perchlorate, oxidized 
metals, chlorinated solvents, explosives and propellants). In both these 
approaches, additional nutrients, vitamins, minerals, and pH buffers may be 
added to optimize conditions for the microorganisms. In some cases, specialized 
microbial cultures are added (bioaugmentation) to further enhance 
biodegradation. Some examples of bioremediation related technologies 
are phytoremediation, mycoremediation, bioventing, bioleaching, landfarming, bio 
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)13  FOR BIO/PIITY0-REMEDIATION OF DRAINS 

reactor, composting, bioaugmentation, rhizofiltration, and biostimulation. 

The major procedures for treatment of drains shall be followed as below 

3.6.1 Identification of Drains 

1) Flow reported in the drain exhibit considerable seasonal variations, therefore, 
the flows measured by an appropriate and approved scientific technique (Viz 
V-Notch, Weir etc to be installed by agency) shall be adopted as flows in the 
drain. The same shall be used for management of the project including all 
payments towards treatment under the project. 

2) 	For the purpose of flow assessment, following seasonal period shall be 
considered; 

Pre- monsoon summer period (April - June) 

Post-monsoon period (October - December) 

Lean flow period (January - March) 

3) Suitable flow measuring techniques viz., V-Notch, velocity area method or any 
other appropriate scientific technique as approved by the competent authority 
shall be adopted at flow monitoring locations specific to each project/drain. 
Necessary civil works without compromising the concern of back flooding, if 
any, will have to be undertaken by the agency. 

4) Flow Measurement - flow shall be measured daily by the project proponent. 
A proper log book for the measured flow shall be maintained by the agency 
and pictures of the treatment process as well as flow measurement structure 
shall be taken at least three times a day (at 10:00 AM, 1:30 PM 86 5:00 PM). 
The Third Party shall also take flow measurements reading while taking the 
water quality samples. 

5) Measurement of discharge by 90° V-Noth method has been described below: 
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ISOP FOR BIO/PHTYO-REMEDIATION OF DRAINS 

The depth of flow is measured over the lower tip of the V bottom and the 
discharge is:- 

Q= 1.42 X Tan of angle of V-notch X H2.5  

As the angle is 90 degrees, the tangent is equal to 1 and hence, the equation 
simplifies to:- 

Q=1.42x H2.5 
Where Q is cum/sec and H is in meters 

Note: Discharge measurements for identification purposes to be done at every 
two hours for 48 hours and then average should be taken of all the discharges to 
compute the discharge of the drains. 

After confirming the discharge of the drain between 0.2 MLD to 10 MLD, it should 
be tested for BOD load to be equal to or greater than 40.0 mg/1 for confirming the 
drain to be taken for Bio/Phyto-remediation. 

3.6.2 Water Quality Assessment 

Third Party Inspection (TPI) agency shall be assigned as per the location of the 
drain. The assigned TPI shall take samples as per following sampling frequency 
based upon flow in the drain. The sample collection and analysis charges with the 
prescribed frequency are also mentioned in the tables below. The charges are 
inclusive of sample collection as well as analysis charges based on the CPCB 
notified water analysis charges and are exclusive of any other charges. 

Sr. 
No. 

Project Stage Sampling 
Frequency 

Total 
samples 

Sample collection and 
analysis charges (in Rs.) 

1 Before Start of 
Demonstration/ 
Free trial 

5 days, two 
location, 
daily 
sampling 
(5x2) 

10 1960/ -(For Analysis) + 
1400/- (sample collection) 

= 26600/- for base line 
determination 
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PERFORATED 
TROUGH 

 

BAR SCREEN 

 

MANUALLY CLEANED 
BAR SCREEN 

9 

7P FOR BIO/PHTYO-REMEDIATION OF DRAINS 

2 During 
Demonstration/ 
Free trial(one 
month) 

2 samples, 
two location, 
weekly 
(2x2x4 
weeks) 

16 1960/ -(For Analysis) + 
1400/- (sample collection) 

= 42560/- 

The frequency of sampling may be regulated based on the actual flow in the drain 
once the efficacy is established in the drain during the free trial period in the 
following manner:- 

Sr. 
No. 

Project Stage Sampling 
Frequency 

Total 
samples 

Sample collection and 
analysis charges (in Rs.) 

1 For 11 months of One sample 
at outlet 
(only), once 
in fifteen 
days (2 
fortnights x 
11 months) 

22 1960/-(For Analysis) + 
960/- (sample collection) 

= 64240/- for base line 
determination 

treatment once the 
efficacy of the 
demonstration is 
established and 
flow is less than or 
equal to 10 MLD 

The TPI shall collect samples in presence of technology provider or as approved by 
competent authority. 

The cost of the sample collection and analysis has been calculated and mentioned 
in the tables above. However, transportation charges, Administrative charges and 
the taxes as applicable shall be payable separately on actual basis. 

3.6.3 Treatment of Drains 

The drains taken up for treatment should be stream lined for about 5m 
upstream and downstream at the point of installation of V-notch for 
regular and correct measurements of discharge. 
Construction of Bund at sections of drains for ponding and fixing of 
manual bar screens and its regular cleaning and maintenance. 
The manual bar screen should have 20mm opening having bars of 10mm 
thickness. The height of the manual bar screen should be such that it 
should have 20cm freeboard at seak flow. 
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SOP FOR BIO/PHTYO-REMEDIATION OF DRAINS 

Supply of bacteria or other materials required as per technology with all 
T&P for Biological or other treatment of drains. 
Preparation of dozing or input material and its application at drains located 
at different places for treatment of drains. 
Screenings and sludge removal along with it's safe disposal at specified 
locations within the municipal area up to maximum distance of 5Km. 

3.6.4 Maintenance of Records 

Daily Discharge Measurements Book shall be maintained to record the 
discharges of the drains taken and to be signed daily by competent 
authority. 
Daily Enzyme/Bacteria/chemical Dosing Book shall be maintained to 
record the quantity of enzyme/ bacteria/ chemical dosed daily and to be 
signed daily by competent authority. 
Sample Analysis Book shall be maintained to record the analysis of influent 
and effluent parameters carried out weekly as in the test reports and to be 
signed by competent authority. 

4 Records Management 

All written determinations, photos, and other documents associated with site 
remediation activities will be entered into the site-specific project folder following 
program protocols. This SOP should be reviewed, updated, and approved in the 
same manner as the original document every 5 years or when procedures, 
protocols, or activities change, whichever occurs first. 

5 Quality Assurance and Quality Control 

To determine whether a proposed location is suitable to treat drains using 
Bio/Phyto-remediation, Staff will evaluate project planning documents according 
to applicable regulations as defined in the previous sections and published by 
Government and relevant agencies. All the determinations will go through senior 
technical review prior to finalization. 

6 Payments to the Agencies 

The various conditions of payments have been described below:- 

6.1 Initial 30 days is free trial period, the agency shall be given work order for 11 
months post free trial period only in case the efficacy of treatment is fulfilled 
as per the standards given below:- 
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- JP FOR BIO/PHTYO-REMEDIATION OF DRAINS 

Sr. 
, No. 

Parameters 
Out flow reduction/ Values(at 

the end of trial period) 
Out flow reduction/ 	, , 

Values(beyond trial period) 
530.0 mg/1 Or 70% reduction 
in BOD load value from the 

reading( whichever is 
lower) 

BOD3,27(Biochemical 
Oxygen Demand) 1initial 

530.0 mg/1 Or 40% reduction in 
BOD load value from the initial 

reading( whichever is lower) 

2 
COD(Chemical 

Oxygen Demand) 

5150.0 mg/1 Or 40% reduction in 
COD load value from the initial 

reading( whichever is lower) 

5150.0 mg/1 Or 70% 
reduction in COD load value 

from the initial reading( 
whichever is lower) 

3 
TSS(Total 

Suspended Solids) 

5100.0 mg/I Or 40% reduction in 
TSS load value from the initial 
reading ( whichever is lower) 

5100.0 mg/1 Or 70% 
reduction in TSS load value 

from the initial reading ( 
whichever is lower) 

4 PH 6.5-9 6.5-9 

6.2 	During the 11 months i.e. beyond free trial period, if any of the above 
parameters is beyond the limits mentioned in the table (as per column 4), 
the agency shall not be liable for any payment during the period of 
noncompliance of the standards. 

6.3 Billing 

The project proponent shall raise monthly bills to the TPI by 7 of every 
month The bill to be verified/ certified by the TPI institution for 
correctness of flow and water quality standards and be submitted to 
ULB/Authority for payment. 

To avoid any apprehension of manipulation intervening reach between 
Start point and end poin, TPI may, based on merit and field inputs, collect 
two or more number of samples any two or more random locations in 
between this reach with permission/directions of ULB/authority. Any 
abnormal observation from these samples shall be duly considered by TPI 
in its report to authority or its representative. ULB/Authority may 
appropriately consider such observations while release of payment. 

Since during monsoon, natural flow is available in abundance so, the 
projects shall not carry out any intervention during the monsoon season 
i.e. 1st July to 30 September. Interventions, if any, during this period, 
shall only be carriedd out only after approval of representative of 
ULB/Authority. 

The trial period, usually one month, is for the agency to prove the efficacy 
of its proposed technology. ULB/Authority shall not entertain any bills 
raised by the agency during the free demonstration period (i.e., trial 
period). 
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SOP FOR BIO/PHTYO-REMEDIATION OF DRAINS 

Sampling Method:- Grab sampling or as approved by representative of 
ULB/Authority. 

Sampling start date:- 5 days continuous sampling a minimum two 
locations (at least starting point and end point) shall be carried out by the 
TPI prior to start of demonstration to obtain the baseline data for all 
seasons. This exercise shall be carried out by TPI preferably within 15 
days of start of respective season. 

Agency shall ensure that any pollution load arising due .to variation in 
discharge from industry (sugar or distillery or any other industry) is taken 
care to meet the acceptable quality parameters as per the protocol. 

Scavenging and cleaning of drain area by ensuring the garbage, floating 
matter, debris and vegetation shall be cleaned from the drain and be 
transported to the nearest collection site of respective ULBs. The cleaning 
of accumulated solid waste shall be carried out regularly by the agency. 
Also the reports of solid waste collected etc shall be maintained by agency 
and communicated to ULB/Authority. 

The Agency shall carry out Public awareness programme to educate the 
local residents about causes and ill effects pollution through involvement 
of local educational institutes and public figures. The agency shall share 
the reports of such events to ULB/Authority and TPI, with relevant 
pictures, on monthly basis. 

7 Attachments 
a) NMCG order No. V-174/2014-15/414/NMCG . 
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Letter No. 	 Date: 

E-Tender Notice  

On behalf of 	  invites bids in electronics tendering for "Procurements of 

Scientific & Technical Services for Complete Supply, Fabrication, Erection, Installation & Successful 

Commissioning of In Situ Nallah Treatment by Bio Phyto-remediation technology in 	 Drains 

of 	(River) 	  in 	(Place) 	  Uttar Pradesh having total discharge of 

	 MLD as tabulated here under." from the interested firms/manufacturer/technology providers 

having desired technical and financial capabilities. The details for submission of revised e-bids will be 

available in the tender document which will be available on the UP. Govt's e-procurement website i.e. 

https://etender.up.nic.in  from 	 Bidder must have proven experience, high repute, sound 

technical and financial capabilities for the work specified as below: 

S. No. Name / Location of 
Drain 

No's of Drains 
/ Approximate 

Total 
Discharge 

Cost of 
Tender 

Document (in 
Rs. inch GST) 

Earnest Money 
(in Lakh Rs.) 

Date of 
start of 

download 

Last 
Date 
for 

online 
upload 

Date of 
Opening 

1 2 3 4 5 6 7 8 

Treatment of drains by Bio-remediation (bacteria or enzyme intervention) in 	drains of 	 
having total discharge of 	MLD. 

1 Drains having 
discharge greater than 
02 MLD but less 

•••• 

(As per 
Annexure 

"ns, 7") 

+ 

18% GST 

2% of work Cost 
upto Rs. 5 Crrore/ 

1% or 10 lacs 
whichever is 

higher for works 
bove Rs. 5 Crore 
(Annexure a-  ) 

than or equal to 1.0 
MLD 

2 Drains having 
discharge greater than 
0 I MLD 

.... 

(As per 
Annexure 

"us, 7") 

+ 

18% GST 

2% of work Cost 
upto Rs. 5 Crrore/ 

1% or 10 lacs 
whichever is 

higher for works 
bove Rs. 5 Crore 
(Annexure a) 

IMPORTANT TERMS AND CONDITIONS:  

Only e-bidding is accepted. Hence the tenderer has to apply through e-tendering process. 
Separate bid will be accepted for each work given above in the table. 
The tender fee shall have to be deposited through RTGS/Demand Draft (DD) in favour of 
	  payable at 	 
EMD shall be paid through RTGS or in the form of FDR/Bank Guarantee in favour of" 	 
	valid up to 180 days, and issued by any scheduled commercial bank. EMD in any other 
form shall not be accepted. No Interest shall be paid on Earnest Money. 
The e-bids will be opened on 	 in the office 	  
For any other inquiries and details, contact 	  

the right to accept or reject any or all the bids without assigning any reasons, what so ever. 
Any claim of the tenderer shall not be entertained in this regard. 
The rates quoted in the e-tender shall be valid for 120 days from the date of submission of tender. 
All the conditions in the tender document should be read carefully and be fulfilled essentially. 
The quantum of work can vary on either side up to any extent. 
The bidders are advised to inspect the site before quoting the rates. 
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Flow data of drains may change as per actual requirement/ condition. 
If the need arises, any other drain other than those listed in 	may also required to be treated 
in the opinion of 	same shall be added in the scope of desirable firm as above. 
In all the above packages, all the infrastructure and setup should be completed within 7 days from 
the date of issue of LOI and desired output parameters should be maintained within 30 days of 
commissioning. No request for extension of time shall be entertained. 
The rates given/ to be quoted shall be inclusive of all other taxes/cess etc. but excluding GST as 
described in price schedule. 
All TDS, I.T. Labour cess shall be deducted as applicable. 
Lawyers/Members of Bar Council are not eligible to participate in the bidding process either 
individually or joint venture. 

Endt. No.- 	 Date: 
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Letter No: - 	 Dated: - 

E-Tender Notice for Publication in News Papers 

On behalf of 	 e-tender notice are invited on two bid system for "Procurements of Scientific & 

Technical Services for Complete Supply, Fabrication, Erection, Installation & Successful 

Commissioning of In Situ Nallah Treatment by Bio/Phyto-remediation technology in 	 Drains 
(River) 	 in 	(Place) 	 having total discharge of 	MLD". Bid document 

shall be available at e-procurement website http://etender.up.nic.in. Interested Bidder/Contractor may 

view & download bid document and upload their proposal, duly filled, online as per schedule given 

below:- 

Date for- (i) 	Start date for bid document download 

Last date for online submission of proposal : 

Opening of technical proposal 
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"Procurements of Scientific & Technical Services for Complete Supply, Fabrication, 

Erection, Installation & Successful Commissioning of In Situ Nallah Treatment by 

Bio/Phyto-remediation technology in .... Drains of 	(River) 	 in 	(Place) 	 
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E-COMPETITIVE BIDDING 

FOR 

"PROCUREMENTS OF SCIENTIFIC & TECHNICAL SERVICES FOR COMPLETE 

SUPPLY, FABRICATION, ERECTION, INSTALLATION & SUCCESSFUL 

COMMISSIONING OF IN SITU NALLAH TREATMENT BY BIO-REMEDIATION 

TECHNOLOGY (BACTERIA OR ENZYME INTERVENTION) IN 	DRAINS OF 

	 HAVING TOTAL DISCHARGE OF 	MLD" 

TECHNICAL AND FINANCIAL EVALUATION CUM TECHNICAL BID 

LAST DATE OF RECEIPT 

DATE OF OPENING OF PQ BID • 

1 
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E-TENDER DOCUMENT 

Technical & Financial Evaluation - cum - Technical Bid 

(PRE - QUALIFICATION BID) 

NAME OF WORK: "PROCUREMENTS OF SCIENTIFIC & TECHNICAL SERVICES FOR 
COMPLETE SUPPLY, FABRICATION ERECTION, INSTALLATION & SUCCESSFUL 
COMMISSIONING OF IN SITU NALLAH TREATMENT BY BIO-REMEDIATION 
TECHNOLOGY (BACTERIA OR ENZYME INTERVENTION) IN 	 DRAINS OF 
	 HAVING TOTAL DISCHARGE OF 	MLD" 

Cost of works put to tender : Rs. 	  

Cost of Tender Document (Tender fee) : Rs. 	  

Earnest Money : Rs. 	  

Contract Period : Eight Months (220 days) 

Validity of Bid (Tender) : 120 Days 

Validity of Earnest Money : 180 Days 

E-TENDER SCHEDULE 

Date & time of Release of E-Tender for 

download 	from 	E-Tendering 	portal 

(website)/Bid submission start date &time 

: 	 

Pre Bid Meeting 

Last date/time of submission of E-Bid with 

scan copy of BC for cost of tender FDR of ' 

EMD on E-Tendering portal (website). 

.  	 

Last date/ time of submission of original 

BC of e-tender fee & original FDR of 

EMD in physical form. 

: 	 

Date/time of opening Pre-qualification part 

through E-Tender procurement solution 

: 	 

Date/time of opening Price Bid through E- 

Tender procurement solution 

: 	 

2 

Ill mr-rt rirt 
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Place of submission of original EMD & 

cost of tender document & Place of 

opening of Pre-qualification Bids 

 	  

Reply to the bid queries : 	  

Payments details : I. Tender fee, Earnest money deposit, PAN Card 
shall be uploaded online. 

2. Tender Fee (Document fee) amounting to Rs. 
in 	favor 

	  in form of Demand Draft. 

Earnest Money Deposit 

Rs. 	  in form of FDR or Bank 
Guarantee or RTGS in favour of 	 ---- 
-------- valid up to 180 shall be issued by any 
scheduled Commercial bank. 
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1. Instructions to Bidders 

On behalf of 	 , hereby invites bids for the following work on turnkey basis 
from established independent contractors/ contracting firms from India who are having adequate 
capabilities and experience of similar nature work as required in the bid documents. 

1.0 Procurements of Scientific & Technical Services for Complete Supply, Fabrication, 
Erection, Installation & Successful Commissioning of In Situ Nallah Treatment by Bio/Phyto- 
remediation technology in 	 Drains of     having total 
discharge of 	MLD. 

Li 	 has been entrusted with the implementation of the scheme. 

12 	The Completion period of the works will be 	Months. 

13 	Bidders are advised to read bid documents carefully 	 

IA 	The tender documents for the works will be in English. 

15 	  intends to shortlist the Contractors / Firms who fulfill the minimum 
qualifying criteria. Financial bid of only those bidders shall be opened, who qualify the criteria. 

1.6 Contractors who wish to bid for the works must have the technical know-how, standing 
experience and proven reputation in similar type of works including other associated work. 
They should be able to show satisfactory evidence of successful completion & satisfactory 
performance of such type of work. 

1.7 

	

	Lawyers/ Members of the bar council are not eligible to participate in the bidding process either 
individually or Joint Venture. 

1.8 The bidder must have• experience with proven technology, high reputation technical and 
financial capability for the work, "Procurements of Scientific & Technical Services for 
Complete Supply, Fabrication, Erection, Installation & Successful Commissioning of In Situ 
Nallah Treatment by Bio/Phyto-remediation technology in 	 Drains of 	 
having total discharge of 	MLD" categorized herein under:- 

S. 
No. 

Category Description No. of 
drains 

Discharge 
(MLD) 

1 Type A Greater than 0.2 MLD but less 
than or equal to 1.0 MLD 

2 Type B Greater than 1 MLD to less 
than/equal to 10 MLD 

Total 

1.9 Tender Cost for treatment of 	 Drains of 	 having total discharge of 	 

MLD by Bio-remediation method — Rs 	excluding Taxes. 
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1.10 Time Frame: - It shall be communicated through LOI issued to successful bidder. 

Note: In case any bidder intends to bid for more than one package; he shall submit separate 
bids for each package. 

2. Scope of work applicable - 

The scope of work and details of the services to be provided by the Bidder which broadly 
includes, but is not limited to the followings, for the drains listed in Annexure-IV(Detailed list of 
Drains), are given below:- 

S. No. Work 
Description 

Tentative 
number 

1 Supply 	of 	bacteria 	or 	other 	materials 	required 	as 	per 
technology with all T&P for Biological or other treatment of 
drains including supply and installation of V-notch & regular 
measurement of discharge but exclude sample testing. 

As per package 

2 Preparation of dozing or input material and its application at 
drains located at different places during treatment period. 

As per package 

3 Construction of Bund at sections of drains for ponding and 
fixing of screens and its maintenance for treatment period. job 

4 Spreading of odour control remedies at selected locations job 

5 Sludge removal & its safe disposal at specified locations 
within the municipal area up to maximum distance of 5Km. job 

6 Solids/Floating material removal & its safe disposal at 
specified locations within the municipal area up to maximum 
distance of 5.0 Km. 

job 

7. job Weekly collection of composite sample and its testing for 
BOD, COD, TSS and Ph as per norms of CPCB. 

Note:— 

If the desired parameters are not achieved, reduced payment shall be made all deemed to be fit 
and appropriate in the opinion of competent authority. The payment shall be made as 
mentioned in Schedule of Payments. 

The deliverables will be on hiring basis and necessary systems/ equipments/ instruments/ 
manpower etc. will be supplied, transported, installed, operationalized, decommissioned and 
demobilized and / or shifted for its use at another location as specified by 	  
during the period of Contract by bidder and will be the property of bidder after the contract 
period. 

iii 	Monthly testing of samples & performance monitoring shall be done by Third Party Inspection 
(TPI) appointed by ---- Cost of TN shall be borne by and testing of samples and performance 
monitoring shall be done by 	 after every 15 days. 

iv. 	Duration for treatment and O&M will 	months 
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Drains on which treatment plan is proposed are listed in Annexure-1V. However as per actual 
site condition No. of drains may be changed in either ways. 

The treated effluent parameters shall be demonstrated over 24 hour composite samples with a 
98% plus compliance. In other words, not more than 2% samples can be off specifications, on a 
monthly basis (i.e., max. I no. sample in a month). A variance of up to 15% on individual grab 
samples shall be allowed. In other words, if any parameter of any grab sample is beyond 15% of 
the stipulated values, the sample shall be considered as "non-compliant". Only 10 grab samples 
with a variation within 15% of the stipulated values shall be permitted per month. All non-
compliant samples will be treated as per tender condition for non-compliance and penalized 
accordingly. 

vii 	Contractor is required to maintain guarantee parameters for treated effluent quality during 0 & M 
period. These quality parameters are subject to presumptions that actual pollutant (Pollutants like 
BOD, TSS, Nitrogen etc. in kg/day) load will not exceed design pollutant load (kg/day) per day 
for every parameter. However, individual pollutant concentration (mg/1) can exceed up to 10% of 
design parameters, and total sewage flow can exceed up to 10% design flow. 

During treatment period will impose following penalties/ liquidated damages for not maintaining 
the guaranteed parameters, as described below: 

a. In case National Green Tribunal New Delhi/ Central Pollution Control Board/ Uttar 
Pradesh Pollution Control Board imposes any penalty, within contract period, for non-
conformance of discharge parameters (BOO, COD, TSS and pH) for the drain under 
treatment, the amount of such penalty will be charged to the bidder. 

2.1 Evaluation criteria of Bio-remediation 
Evaluation criteria of Bio-remediation of drains during treatment period as under normal conditions (As 
per NMCG): 

Sr. 
No. Parameters 

Out flow reduction/ Values(at 
the end of trial period) 

_ _ 

Out flow reduction/ 
Values(beyond trial 
.__ 	_period) 

1 BOD3,27(Biochemical 
Oxygen Demand) 

530.0 mg/1 Or 40% reduction in 
SOD load value from the initial 

reading( whichever is lower) 

530.0 mg/1 Or 70% 
reduction in SOD load 
value from the initial 
reading( whichever is 

lower) 

2 
COD(Chemical 

Oxygen Demand) 

5150.0 mg/1 Or 40% reduction in 
COD load value from the initial 

reading( whichever is lower) 

5150.0 mg/1 Or 70% 
reduction in COD load 
value from the initial 
reading( whichever is 

lower) 

3 
TSS(Total 

Suspended Solids) 

5100.0 mg/1 Or 40% reduction in 
TSS load value from the initial 
reading ( whichever is lower) 

5100.0 mg/1 Or 70% 
reduction in TSS load 
value from the initial 
reading ( whichever is 

lower) 

4 PH 6.5-9 6.5-9 
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Pre Bid Site Inspection: 
The interested bidders are advised to visit the sites & towns prior to the bid submission and get 
themselves acquaint with the actual site conditions and may hold discussions with the 	  
- if so required. However no travelling and any other cost / expense shall be payable for this 
purpose. 

Where necessary, before submitting the Bid, the Bidder should inspect and examine the site and 
its surroundings and shall satisfy itself about form and nature of the Site, the quantities and 
nature of the work/service and materials necessary for the completion of the works/services, 
means of access to the site, the accommodation it may require, and in general, obtain all 
necessary information as to risk, contingencies and other circumstances which may influence 
or affect its tender. No extra charges consequent on any misunderstanding or otherwise 
shall be allowed. 

Cost of Bidding Document: 
The bidder shall bear all costs associated with the preparation and submission of its bids. 
	 shall in no case be responsible or liable for these costs, regardless of the conduct or 
outcome of the bidding process. 

4.1 Clarification by Bidder: 

Intending Bidder will be allowed to seek clarification in specifications, Conditions of Contract, etc. 
in writing to 	 within 48 hours before the opening of bid, 	 will 
communicate such clarifications to the entire intending Bidder who have purchased or downloaded 
the tender document from the 	 in writing before submission of tender. All such 
communication like addendum, amendment and clarifications shall form part of the tender 
documents. 

4.2 	Method of submitting the bid application: 
i. 	The tender is in two bid system. 

If the bidder is an individual, the application shall be signed by him above his full type written 
name and current address. 

If the bidder is a proprietary firm, the application shall be signed by the proprietor above his 
full typewritten name and the full name of his firm with its current address. 

If the bidder is a firm in partnership, the application shall be signed by all the partners of the 
firm above their full typewritten names and current addresses, or alternatively, by a partner 
holding power of attorney for the firm. In the later case a certified copy of the partnership deed 
and current address of all the partners of the firm shall accompany the application. 

If the bidder is limited company or a corporation, the application shall be signed by a duly 
authorized person holding power of attorney for signing the application accompanied by a 
copy of the power of attorney. The bidder shall also furnish a copy of the Memorandum of 
Articles of Association duly attested by a Public Notary. 

At any time prior to the Submission Deadline, the 	. may, for any reason, whether at its 
own initiative, or in response to a clarification requested by a prospective Bidder, amend the 
Bidding Documents by addendum. These shall be made available only on the 	.'s website. 
All relevant information like minutes of pre-bid meeting and response to the bidder's query 
shall only be available in the website of 	 

9 

35

403



It is bidder's responsibility who purchase or download the tender document to contact with 
	 and check regularly on the 	's website before submission of its Bid. All these 
addendum, amendment and clarification shall be deemed to be part of the tender document and 
it will be assumed that the information contained therein has been taken into account by the 
Bidder in its Bid. The earnest money also liable to forfeited if bidder fail to furnish the 
information given in addendum, amendment and clarification in its Bid. 

In order to afford prospective Bidders reasonable time in which to take the amendment into 
account while preparing their Bids, the 	. may, at its discretion, extend the Submission 
Deadline. Details of time extension, if any will be provided in the website of 	 

Tenders which do not comply with this instruction shall be summarily rejected. 

The bid shall be accompanied by earnest money as mentioned in NIT of respective package by 
way of Demand Draft in favour of 	payable at 	 All credentials, documents and 
copies of certificate/information called for shall be submitted as per tender document with the 
bid. 

Necessary clarification if any required by 	shall be furnished by the bidder within the 
time given by 	. for the same. The 	. is at liberty to verify any or all documents 
submitted by the bidder, even by referring to third parties. 

It should be clearly understood by the bidder that no further opportunity shall be given to them 
to modify or withdraw any stipulation at any stages of the contract. 

The tender form shall be filled in by the bidder clearly, neatly and accurately. Any alteration, 
erasers or over-writing will render the tender invalid. Alteration neatly carried out and attested 
over the full signature of bidder, however, is permitted in exceptional circumstance but not as a 
matter of right. 

4.3 	Manner of submission of tender (Two Bid system) 

Tenders shall be submitted in TWO SEPARATE ENVELOPES on U.P. Govt's e-procurement 
website i.e. httus://etender.uo.nic.in. One envelope shall contain the technical documents & 
documents related to eligibility criteria duly super-scribed as "technical Bid". Second envelope 
shall contain the price details duly super-scribed as "Price Bid". Technical and Financial bid 
will be opened on the same day. 

The two envelopes to be uploaded shall contain the following: 

Envelope No. 1 (Technical Bid): 

EMD 

Tender fee. 

All documents required as per Eligibility Criteria (to be submitted in the same 
chronological order as asked in the Criteria) 

All required annexure to be filled and submitted as asked in the tender document. 

Work Plan/Methodology 

Envelope No. 2 (Price/ Financial Bid): 

This envelope shall only contain the Price (Financial) Bid. The price bid shall be filled as per 
original enclosed schedule and in which the bidder participation requiring shall typed or 
written in indelible ink in words and figures at appropriate places. 

Rates 

Rate shall be quoted inclusive of all taxes except GST. GST will be paid separately as 
applicable. Tenderer should quotes their rates after passing on benefits of input tax credit in 
favor of 	, in quoted rates. 
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4.4 	Opening of tender 

The tender i.e. technical bid will be opened in the Office of 	 The bidder 
will be at liberty to be present either in person or through an authorized representative at the 
time of opening of the tenders. 

At the stipulated time of opening, Envelope No.1 shall be opened first. The offers from those 
bidders who are unable to unconditionally accept tender conditions or who fail to deposit the 
required E.M.D and Valid documentary proof of eligibility criteria will be rejected and 

Envelope No 2 containing tender documents shall not be opened. 

The price bid of only those bidders will be opened whose technical bid are found to be 
acceptable as per the evaluation criteria for technical bids. 

In the event of more than one bidder becomes LI, the Competent Authority, reserves the right 
to select one of the LI bidders based upon various norms like quality of work experience, 
number of years in operation and other credentials like work completion certificate of any 
Central Government / State Government Undertaking /Organization. 

43 	Examination of Bids and Determination of Responsiveness: 

For evaluation / examination of technical &price bids, an independent selection committee will 
be formed and the price bids will be opened only in respect of eligible and technical qualified 
bidders in accordance with the eligibility and evaluation criteria. Information relating to 
examination, clarification, evaluation and comparison of bids and recommendations for the 
award of a contract shall not be disclosed to bidders or any other persons, not initially 
concerned with such process until the award to the successful bidder has been announced. Any 

effort by a bidder to influence the Employer 	processing of bids or award decisions may 

result in the rejection of the bidder's bid. 

A substantially responsive bid is one that conforms to all the terms and conditions and 
specifications of the bidding document without material deviation or reservation. A material 
deviation or reservation is one which affects in any substantial way the scope, quality, or 
performance of the work inconsistent with the bidding documents. 

iii 	Employer's rights or the bidder's obligations under the contract, or whose rectification would 
affect unfairly the competitive position of other bidders presenting substantially responsive 
bids. 

iv. 	If a bid is not substantially responsive, it will be rejected by the Employer and may not 
subsequently be made responsive by correction or withdrawal and the non-conforming 
deviations or reservations. 

4.6 	Award criteria 

The employer shall award the contract to the Bidder whose Bid has been determined to the 
responsive to the bidding documents and who has offered the lowest evaluated Bid Price. 

4.7 	Notification of Award and signing of agreement. 

The bidder whose bid has been accepted will be notified of the award by the employer prior to 
expiration of the Bid validity period. This letter of acceptance will state the sum that the 
employer will pay the bidder in consideration of the execution and completion of the works by 
the bidder. 

ii 	The notice of tender and any other communication circulated to the tender shall form part of 
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the contract document. The successful bidder on acceptance of his tender by accepting 
authority shall within 15 days of date of the Award Letter of the work sign the contract 
agreement consisting of Notice Inviting tenders, General conditions of the contract as issued at 
the time of invitation of tender and acceptance thereof together with any correspondence there 
to. 

iii 	The contract agreement shall be executed on a non-judicial stamp paper of Rs. 100/- and the 
cost of the same shall be borne by the bidder. 

iv 	The pre bid meeting is proposed at 	 
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5. PREQUALIFICATION REQUIREMENTS 

5.1 Earnest Money and Tender Document Cost: 

The cost of tender document will have to be submitted in the form of Demand Draft 

only in favor of 	payable at Lucknow and Earnest Money shall have to be 

deposited in the form of RTGS/FDR/BG issued from any scheduled commercial 
Bank. No Interest shall be payable on Earnest Money. The validity of FDR/BG shall 

be 180 days & should be in favour of 	 

The earnest money shall be liable to forfeiture if the Bidder after submitting his tender 
modifies his offer or the terms & conditions thereof in any manner, even if 	 

has not suffered any loss, during the validity period of this tender enquiry. It being 
understood that the tender documents have been made available to him and he is being 
permitted to tender in consideration of his agreement to this stipulation. The earnest 
money is also liable to be forfeited in the event of bidder fails to furnish the requisite 
security deposit by the due date without prejudice to any other rights and remedies of 

the 	. under contract and law. 

The earnest money will be returned to all unsuccessful bidders without interest as 
soon as practicable, after decision on tenders. The earnest money to the successful 
bidder will be returned after furnishing of security deposit. No interest shall be 

payable on the amount of earnest money in any case. 

5.2 Documents required with the technical bid: 

Self-attested scanned copies of the documents mentioned in Technical capability and 
Financial capability are to be uploaded with the bid, failing which the tender will be 
rejected. 

The bidder shall sign on each page of tender document for acceptance of all terms and 
conditions. 

13 

39

407



5.3 Technical capability: 

Applicable for Type-A, Type-B packages.(as per flag-z) 

S.No Criteria Documents to 
be submitted 

1 The Bidder should have experience of Bio/Phyto-remediation work contract, 
including testing and commissioning successfully in last 10 years as on date 
of publication of NIT, 

1. Experience of having successfully completed similar works as 
mentioned below during the last 10 years as on date of publication of 
NIT: 

One similar works capacity of each not less than the volume equal to 
60% of --MLD. 

or 
Two similar works capacity of each not less than the volume equal 
to 40% of-- MLD. 

or 
Three similar works capacity of each not less than the volume equal 
to 30% of --MLD. 

Similar work means, in-situ treatment of flowing wastewater in open 
drains/Rivers/sewers by Bioremediation process. The Certificates of work 
experience should be issued by an officer of not below the rank of 
Executive Engineer/Project Manager or equivalent from any of central 
Govt. 	department/State 	Govt. 	department/Central 	Autonomous 
Bodies/State Autonomous Bodies/Central Public Sector under taking/state 
Public 	Sector 	under 	taking 	/City 	Development 	Authority/Municipal 
corporation of city/ formed under any Act by Central/State Govt. & 
Published in central/state Gazette. Private work experience shall not be 
considered. 

I. The experience cited could include experience of Bidder's ultimate 
parent or ultimate parent's current subsidiary. 

2. The Bidder may be a firm/contractor/manufacturer or technology 
provider. 

Contracts/ 
Work 	Orders 
for experience 
cited 	and 
Certificate 	of 
successful 
completion of 
the event. 

2 The bidder should upload complete technology, work schedule, procedure 
along 	with 	complete 	information 	about 	biological 	product 	with 
authenticated certificate which prove that product should eco-friendly, non-
hazardous, nontoxic and safe for human as well as aquatics. Product 
certificate should be issued by IITR, PCB or any similar Govt. laboratories 
in India. Missing of product certificate, financial bid shall not be opened or 
bid should discard. 

) 

3 The Bidder should be either an existing Firm registered in UPJN or 
company registered in India under the Company Act, 1956. 

4 Bidder may be a single entity or a Consortium of a maximum of 4 (four) 
members with one lead member having equity more than 51% 
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5.4 Financial capability 

Financial capability condition is applicable corresponding to the respective package:- 

5.4.1 	In case of a consortium, it shall comply with the following: 

Turnover criteria to be met by Lead Member. 

Number of members in a Consortium should be limited to 4 (four). 

5.4.2 In case of a Technology provider, it shall comply with the following: 

Turnover criteria to be met by Lead Member. 

Technical criteria shall be met by Technology provider, who will guarantee the successful 
completion of treatment and project as awhole. 

In case of manufacturers affidavit to guarantee the work done will be required from the 
manufacturers and also meet the technical criteria. 

5.4.3 The bidders will be assessed on technical and financial capabilities. 

5.5 Bid Capacity- 

Not to be evaluated. 

5.6 Disqualification- 

5.6.1 Even though the bidders meet the above qualifying criteria, they are subjected to be 
disqualified if they have: 

Made misleading or false representations in the forms, statements, affidavits and attachments 
submitted in proof of the qualification requirements; and/or 

Record of poor performance such as abandoning the works, not properly completing the 
contract, inordinate delays in completion, litigation history, or financial failures etc. 

Participated in the previous bidding for the same work and had quoted unreasonably high or 
low bid prices and could not furnish rational justification for it to the Employer. 

5.6.2 Each bidder must produce: 

The current income-tax clearance certificate or copy of income tax return of last 3years. 
The Bidder has a GST registration certificate. 
The proof that the firm is registered with Provident Fund Authorities. 
Last 5 years audited balance sheet. 
Registration of the Firm for Labour welfare cess and the Firm shall have to produce at the 
time of singing the contract registration of its labours also for labour welfate cess without 
which firm may be denied any payment of work as per labour laws of the state. 

5.7 Performance Security Deposit- 

i The successful bidder shall furnish within 2 weeks of the acceptance of his tender a 
Performance Security Deposit of 10% of Contract price for respective package as BG/FDR 

	

issued from any scheduled commercial Bank in favour of, 		  

i The Security Deposit shall be furnished in favour of the 	as mentioned in LOI. 
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ii. The Security Deposit furnished by' the bidder shall be subject to the terms & conditions 
given in the Annexure of this tender and 	will not be liable for payment of any interest 
on the security deposit or any depreciation of value of the equipment/ material/machinery etc. 
employed. 

If the successful bidder had previously held any contract in 	 and furnished security 
deposit, the same shall not be adjusted against this tender and a fresh security deposit will be 
required to be furnished. 

Alternately on request of the contractor/firm, 5% of the performance guarantee will be 
accepted at the time of signing of contract and rest 5% may be deducted from the initial 
running bill in a single deduction or at the rate of minimum 10% of the gross bill amount of 
running bill. However, in any case whole amount of balance performance guarantee shall be 
deducted within one year. 

vi Additional performance security have to be deposited by the contractor/firm in case of 
quoting rates below SOR as per the directions laid by prevailing U.P. Government orders 
issued by the U.P. Public Works Department. 
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6. GENERAL CONDITIONS OF CONTRACT 

6.1 DEFINITION: 

The terms 'Contract' shall mean and include the invitation to tender incorporating also 
the instruction to bidder, the tender, its annexure, appendixes, schedules, acceptance of 
tender and such general and special conditions as may be added to it. 

The terms 	 wherever occurs shall mean 	and will include its General 
Manager/Superintending Engineer and its successor or successors and assignees of 
controlling office of related zone. 

(e) The terms 	 shall mean its 	and its successor or successors and assignees. 

The term "Bidder" shall mean and include the person or person, firm or company with 
whom the contract has been placed including their heirs, executors, administrators, 
successors and their permitted assignees, as the case maybe. 

The term 'Contract Rates' shall mean the rate of payment accepted by the 	 
	. for and on behalf of 	 

The term "Employer" shall mean 

6.2 PARTIES TO THE CONTRACT 

a) Bidding process will be carried out from Office of the 	 After completion of 
bidding process i.e. after finalization of successful bidder, it shall be handed over to 
authorized 	 will authorize the Engineer-in- Charge (EIC) for issue of LOI, 
contract management and execution of work. The parties to the contract are successful 
bidder (herein after called 'Contractor') and 	, represented by the --- and/or any 
other person authorized to act on behalf of the 	The person signing the tender 
or any other document (s) forming part of the tender on behalf of any other person or a 
firm shall be deemed to warrant that he has authority to bind such other person or the 
firm, as the case may be in such matter pertaining to the contract, if, one enquiry, it is 
found that the person concerned has no such authority. 
	. may without prejudice to other civil, criminal remedies, terminate the 
contract and hold the signatory liable for all cost and damages. 

6.3 CONSTITUTION OF BIDDERS 

"The tenders shall be entertained from the parties having all statutory registration with 
the appropriate authorities" Bidder shall at the time of submission of tender declare 
whether they are sole proprietary concern or registered Partnership Firm of Private 
Limited Company or a Public Limited Company incorporated in India or Hindu 
Undivided Firm. The Composition of the partnership, names of Directors or 
companies and name of the Karta of Hindu Undivided Family shall be indicated. The 
bidders shall also nominate person in whose hands the active Management and control 
of the work relating to the contract during the tenure of the contract would lie. The 
person so nominated shall be deemed to have power of attorney form the bidder(s) in 
respect of the bidder and whose acts shall be binding on the bidder(s). 

The contactor shall well acquaint and study carefully and get clarified site conditions, 
surroundings, approaches, working conditions, the materials, machines, equipments, 
specifications, schedule of quantities, frequencies of different operations and 
conditions of the tender documents and to get clarifications and explanations, if 
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required, from the Officer in Charge to fully appreciate the scope of work before 
quoting his rates. 

(i) The bidders shall not make any change in the constitution of the firm during the 
currency of the contract, without the prior approval of the 	. The bidders shall 
notify, to the 	about the death/resignation of any of the partner(s)/director(s) 
immediately on the occurrence of such an event. On receipt of such notice the 	 
shall have the right to terminate the contract at its discretion. 

6.4 SUBLETTING 

The bidder(s) shall not sublet transfer or assign the contract or any part thereof without 
the prior written approval of the 	In the event of the bidders contravening this 
condition the 	. is entitled to terminate the contract and to get the balance items 
under the contract extended at the risk and cost of the bidder and the bidder(s) shall be 
liable for any loss or damage which the 	may sustain in consequence or arising 
out of such replacing of the contract. 

6.5 EXECUTION OF WORK: BIDDER'S RESPONSIBILITIES 

(a) The bidder shall ensure quality work in a planned and time bound manner. Any 
substandard material/ work set beyond out tolerance limits shall be summarily rejected 
by the competent authority. 

070 The work shall be carried out in the manner complying in all respects with the 
requirements of relevant byelaws of the local body under the jurisdiction of which the 
work is to be executed or as directed by the competent authority and nothing extra shall 
be paid on this account. 

The bidder shall comply with proper and legal orders and directions of the local or 
public authority or Municipality and abide by their rules and regulations and pay all fees 
and charges, which he may be liable. 

The bidder shall dump garbage/ malba/ wastage at specified /demarcated/notified 
site/ground by the local municipal authorities (ULB) on his own cost and responsibility 
and shall not stack building material / malba on road or on the land owned by any other 
authority, as the case may be. It will be the responsibility of the bidder in consultation 
with ULB/ 	to identify the dumping site/ground and to get permission from the 
concerned local authority/corporation on his own responsibilities and expenses. 

No assistance of any kind shall be made available by the department for the purchase of 
equipment, plants, machinery, materials of any kind or any other items required to be 
carried out in execution of work. Payment will be made in Indian currency only for the 
executed work. 

(0 Work shall be carried out on all days including Sundays and Holidays. The bidder shall 
attend complaints received in connection with the services immediately. 

(g) The bidder shall provide one four wheeler and two motorcycles in good working 
conditions for inspection of site by 	 staff 

6.6 LIABILITY FOR PERSONNEL 

All persons employed by the bidder(s) shall be engaged by them/him as his/their own 
employees in all respects and the responsibilities/obligations under contract Labour 
(R&R) Act 1970, the Indian Factory Act the Workmen compensation Act 'Employees 
Provident Fund Act' and under minimum wages Act and various other statutory 
enactments shall be that of the bidder. 

The bidder shall indemnify the 	. against all the claims whatsoever in respect of 
the said personnel and workmen compensation act, EPF Act, ESI Act, or any other 
statutory/Provisions or otherwise in respect of any damage, penalty, compensation, 
interest, fines payable in consequence of any accident or injury sustained by any worker 
of the Bidder. The bidder shall Co-ordinate with ESI authorities to get the family 
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treatment card for his staff 

The bidder shall also make available such returns/records for inspection by authorized 
by 	. The bidder shall maintain necessary record and registers like wages book 
and wage slip, etc. register of unpaid wages and register of fines and deductions. 

The bidder shall regularly liquidate any financial liability under the contract towards 
fulfilling statutory obligations stipulated in different labour Act/rules/instructions/ 
circulars etc. applicable to the contract and submit proof of having fulfilled the same. 

6.7 PERIOD OF CONTRACT 

The Contract shall remain in force for all purpose for a period of 5 months from the date 
of award of contract, which may be further extended upto 8 months based on further 
guidelines and approval from SMCG/NMCG and satisfactory performance, cost 
implication and mutually agreed terms and conditions. 	. reserves right to 
terminate the contract at any time during its currency without assigning any reason there 
of by giving 7 days' notice in writing to the bidder(s) at their last known place of 
residence/business and the bidders shall not be entitled to any compensation by reason of 
such termination. The action of 	under this clause shall be final conclusive and 
binding on the bidders and shall not be called in question. However, if treatment is found 
to be in effective, contract shall be terminated immediately and work shall be awarded to a 
debitable agency chosen by competent authority. 

6.8 SECURITY DEPOSIT 

The bidder(s) shall furnish within fifteen days from the acceptance of their tender, 
security deposit as prescribed in the invitation to tender failing which the contract shall 
be liable to cancellation at the risk and cost of the bidder(s) and the EMD will be 
forfeited and subject to such other remedies, as may be open to action by 	under 
the terms of the contract 

The Security Deposit shall be furnished as mentioned in LOI. 

The 	. shall not be liable for payment of any interest on the security deposit or by 
depreciation of any equipment /machinery etc. employed for the execution of work. 

The Security Deposit will be refunded to the bidder(s) without interest on due and 
satisfactory performance of the services and on completion of all obligations by the 
bidder(s) under the terms of the contract and on submission of a 'No Demand 
Certificate' subject to such deduction from the security, as may be necessary for making 
the 	. claims against the contract. 

In the event of termination of the contract, 	. shall have the right to forfeit the 
entire or part of the amount of security deposit lodged by the bidder(s) or to deduct 
appropriate sum due to be claimed for any damages, losses, charges, expenses or cost 
that may be suffered or incurred by the 	 

The decision of the 	. in respect of such damages, losses, charges, costs, or 
expenses shall be final and binding on the bidder(s). 

If during the term of this Contract the Bidder is in default of the due and faithful 
performance of its obligations under this Contract, or any other outstanding dues by the 
ways of fines, penalties and recovery of any other amounts due to it, the 	. shall, 
without prejudice to its other rights and remedies hereunder or at the Applicable Law, be 
entitled to call in, retain and appropriate the Performance Security. Nothing herein 
mentioned shall debar the 	. from recovering from Bidder by a suit or any other 
means any such losses, damages, costs, charges and expenses as aforesaid, in case the 
same shall exceed the amount of the Performance Security. 

Whenever the security deposit falls short of the specified amount the bidder(s) shall 
make good the deficit so that the total amount of security deposit, shall not at any time 
be less than the specified amount. 
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6.9 LIABILITY OF BIDDER(S) FOR LOSSES ETC. SUFFERED BY THE EMPLOYER 

The bidder(s) shall be liable for all costs, damages, expenses suffered or incurred bythe 
	. due to the bidder's negligence and the un workmanship like performance of any 
service under his contract or breach of any terms thereof or their failure to carry out the 
work with a view to avoid incurrence of damages etc. and for all damages or losses 
occurred to the 	or in particular to any property or plant belonging to the 	 
. due to any act whether negligent or otherwise of the bidder(s) themselves or their 
employees. The bidder(s) shall also be liable for the interest at commercial lending rate on 
costs/damages/expenses. The decision of the 	. regarding such failure of the 
bidder(s) and their liability for the losses, etc. suffered by the 	. shall be final and 
binding on the bidder(s). 

The 	. is entitled to claim for any damages, losses, charges, costs, or expenses 
suffered or incurred by them due to bidder(s) negligence's and un workmen like 
performance of services under the contract or breach of any terms thereof and adjust the 
same form the bills of the bidder directly. The total sum claimed shall be deducted from, 
any sum then due or which at any time hereafter may become due to the bidder(s) under 
this or any other contract with the 	. In the event of the sum which may be due 
from the 	. as aforesaid being insufficient, the balance of the total sum clamed and 
recoverable form the bidder(s). Should this sum also be not sufficient to cover the full 
amount claimed by the 	. the bidder shall pay to the 	. on demand the 
remaining balance of the aforesaid sum claimed. The 	will be the sole judge 
determining after taking into consideration all the relevant circumstance, the quantum 
value of loss and also in regard to the liability of bidder(s) for such loss the amount to be 
recovered from them. The decision of the 	. in this regard shall be final and binding 
on the bidder(s). 

SET-OFF 

Any sum of money due and payable to the bidder(s) (including security deposit returnable 
to them) under this contract may be appropriated by the 	. and set off against any 
claim of the 	. for the payment of any sum of money arising out of or under any 
other contract made by the bidder(s) with the 	 

6.10 BOOK EXAMINATION 

The bidder(s) shall, whenever required produce or cause to produce for examination by 
the 	. or any other officer authorized by him on behalf any cost or other accounts 
book of accounts, vouchers, receipts, letters, memorandums or writings or any copy of or 
extract from any such document and also furnish information and returns, verified in such 
manner as may be required by the statutory compliance/payment made to EPF/minimum 
wages etc., renewed license any or all such documents desires by 	. The decision 
of 
	. on the question of relevancy of any document, information or return shall be 
final and binding on the bidder(s). The bidder(s) shall produce the required document, 
information and returns as at such time and place, as may be directed by the 	Or 

any other officer authorized in this regard. 

6.11 PAYMENT 

No advance payment will be made to the agency. 

Monthly data report for the quantity and quality of the pollution load treated and output of 
flows has to be submitted to the office signed by the representative from 	and 

agency, based on human machine interface, for payment to the agency. 

The bidder shall submit all his/their bill along with specified test reports by the seventh of 

following month to 	 payment of which will be made through Account Payee 
Cheque to the bidder(s) within 15 days after receipt of the bill with completed detail of the 
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work performed. 

6.12 LAW GOVERNING THE CONTRACT/DISPUTE RESOLUTION 

The contract will be governed by the Laws of India, for time being in force as amended 
form time to time. Any disputes arising out of this contract will be settled first by amicable 
settlement. The matter shall be referred 	whose decision shall be final and binding 
to both the parties. In case of arbitration, it shall be fairly trailed in the court of Law of 
competent jurisdiction. The courts in the District where the Engineer-in Charge office is 
situated shall have exclusive jurisdiction to adjudicate the disputes arising under the 
contract. 

6.13 DUTIES AND RESPONSIBILITY OF THE BIDDER(S) 

(a) 	The bidder(s) shall carry out all items of services assigned or entrusted to him/them by 
of 	. or any other officer acting on his behalf and shall abide by all instructions 
issued to him/them from time to time by the said officer. They shall render the services to 
the satisfaction of the 	 or any other officer acting on his behalf together with 
ancillary and incidental duties, service and operations as may be indicated by the said 
officer(s) and are not inconsistent with the terms & conditions of the contract. The bidder 
shall always be bound to act with responsible delegacy and in a business-like manner and 
to use such skill as expected of men or ordinary prudence in the conduct of their activities. 

(10 The bidder shall engage adequate workers and other competitor staff for the nature of 
work to be performed to the satisfaction of the 	or any other officer acting on his 
behalf. The bidder shall be responsible for the good conduct of their employees and shall 
compensate the 	. for losses arising from neglect, carelessness, want of skill or 
misconduct of themselves, their servant or agents or representatives, The 	shall 
have the right to ask for the dismissal of any employee of bidders who in his opinion is 
hampering the smooth execution of the work and his decision regarding losses caused by 
neglect and misconduct etc. of the bidders, their servant and agents of representative shall 
be final and binding on the bidder. 

(c) 	The bidders shall advise the 	and officers authorized to act on his behalf the name 
of one or more responsible representative(s) authorized to act on their behalf in day to day 
working of the conduct. It shall be duty of such representative(s) to call at the office of the 
	or an officer acting on his behalf, every day and generally to remain in touch 
with them to report the progress and generally to take instructions in the matter. 

(c1) The bidders shall strictly abide by Laws, Rules & Regulations. 

(e) 	The bidder shall provide verifiable proof that EPF/ESI has been deposited in respect of 
particular workers, working under the Bidder who are working in 	. along with the 
EPF/ESI number issued by concerned authorities. A copy of ESI card also is deposited 
with 	within one month period even in case of change of worker, failing which 
payment will not be released subsequently for the aforesaid period, without prejudice to 
the other actions. 

If the party fails to comply with the statutory/legal requirement, as stipulated in the terms 
& conditions of the tender within two months from the award of contract, contract is liable 
to be terminated with one month's notice and security deposit be forfeited and in his place, 
second lowest/third lowest will be kept as back up to immediately to replace the 
terminated agency. 

6.14 SETTLEMENT OF DISPUTE AND ARBITRATION 

(a) 	All disputes and differences arising out of or in connection with the contract and works of 
any nature assigned under the same (whether during the progress of the works or after 
their completion), determination, abandonment or breach of the contract shall be referred 
to a team of three men arbitrator appointed by the 	The arbitrators shall elect an 
umpire among them. In case of conflicting findings by the arbitrators, the decision of the 
umpire shall be final and binding. It will not be an objection to any such appointment that 
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the arbitrators are the government servants and had any interest in the 	or the 
contract entered into directly or indirectly. In all cases, the arbitrators shall state the 
decision in writing and if amount of claims in dispute is Rs. 50,000/- and above, the 
arbitrators shall give reasons for award. The Venue of the arbitrator shall be Lucknow. 

(ID) Subject as aforesaid the provisions of the Arbitration and conciliation act 1996 or any 
statutory modification or amendment thereof and the rules made there under for the time 
being in force shall apply to the arbitration proceeding under the clause. 

The party invoking the arbitration shall specify the dispute to be referred to the arbitrator 
under this clause together with the amount or amounts claimed in respect of each such 
dispute within a period of 90 days from the occurrence of the disputes. 

If the bidder's do not make any demand for arbitration in respect of any claims in writing 
within 90 days of receiving the intimation from the 	. that final bill is ready for 
payment, the claim of the bidder's will be deemed to have been waived and absolutely 
barred and the 	. will be discharged and released all liabilities under the contract in 
respect of these claims. 

The decision of the employer or any other authorized officer in this regards, regarding the 
quantum of reduction as well as justification thereof in respect of rates for sub-standard 
work which may be decided will be final and would not be open to arbitration. Provided 
always that no compensation shall be payable for any loss in always that no compensation 
shall be payable for any loss in consequence of hostilities or war-like operation (a) unless 
the bidder had taken all such precautions as are deemed necessary by the Engineers In 
Charge ( 	 nominated Officer) (b) for any materials etc. not on the site of work or 
for any tools and plant, machinery, scaffolding temporary buildings and other things not 
intended for the work. 

In the event of the bidder having to carry out defects as pointed out, he shall be allowed 
such extension of time for its completion as is considered reasonable by the employer 
compliance within such time as the employer may prescribe in that behalf and in the event 
of the bidder failing to effect such compliance within the time prescribed by the employer 
then the employer shall without prejudice to his other rights be entitled to withhold from 
the amount payable to the bidder any amount payable to the workmen under any such 
laws, regulations or rules and to make payment thereof to the workmen. The employer 
shall also have in that event the right to terminate the contract with immediate effect and 
to exercise powers reserved to their employer under the contract as a result of termination. 

6.15 FORCE MAJEURE 

1.1. Neither Party is responsible for any failure to perform its obligations under the Contract; 
to the extent it is prevented or delayed in performing those obligations by an event of 
Force Majeure. 

1.2. An event of Force Majeure is an event or circumstance which is beyond the control and 
without the fault or negligence of the party affected ("Affected Party") and which by the 
exercise of reasonable diligence the Affected Party was unable to be prevented and which 
is not caused or contributed by the Affected Party, provided that event or circumstance is 
limited to the following: 

Act of terrorism; 

Riot, war, invasion, act of foreign enemies, hostilities (whether war be declared or not), 
civil war, rebellion, revolution, insurrection of military or usurped power; 

ionizing radiation or contamination, radio activity from any nuclear fuel or from any 
nuclear waste from the combustion of nuclear fuel, radioactive toxic explosive or other 
hazardous properties of any explosive assembly or nuclear component; 

Earthquakes, flood, fire, hurricanes, typhoons or other physical natural disaster, but 

22 

48

416



excluding weather conditions regardless of severity; and 

(e) freight embargoes, strikes at national or state-wide level or industrial disputes at a national 
or state-wide level in any country where •Works are performed, and which affect an 
essential portion of the Works but excluding any industrial dispute which is specific to the 
performance of the Works or the Contract. 

For the avoidance of doubt, inclement weather, third party breach, delay in supply of 
materials (other than due to a nationwide transporters' strike) or commercial hardship 
shall not constitute a Force Majeure event. 

1.3. Where there is an event of Force Majeure, the Affected Party must notify the other Party 
in writing as soon as possible and in any event within 3 days of becoming aware of or the 
date it ought to have become aware of the occurrence of an event of Force Majeure, giving 
full particulars of the event of Force Majeure and the reasons for the event of Force 
Majeure preventing the Affected Party from, or delaying the Affected Party in performing 
its obligations under the Contract. The Affected Party must use its reasonable efforts to 
mitigate the effect of the event of Force Majeure upon the performance of its obligations 
under the Contract and notify the other party of the measures being taken to mitigate the 
effect(s) of the event of Force Majeure. 

1.4. Upon completion of the event of Force Majeure, the Affected Party shall, as soon as 
reasonably practicable, recommence the performance of its obligations under the Contract. 
Where the Affected Party is the Bidder, the Bidder must provide an amended Works 
Program rescheduling the Works to minimize the effects of the prevention or delay caused 
by the event of Force Majeure. 

1.5. An event of Force Majeure does not relieve a party from liability for an obligation which 
arose before the occurrence of that event, nor does that event affect the obligation to pay 
money in a timely manner which matured prior to the occurrence of that event. 

1.6. The Bidder has no entitlement and Consultant/ Owner has no liability for: 

any costs, losses, expenses, damages or the payment of any part of the Contract Price 
during an event of Force Majeure; and 

any delay costs in any way incurred by the Bidder due to an event of Force Majeure. 

1.7. If an event of Force Majeure occurs and its effect continues for a period of 180 (one 
hundred eighty days or more in a continuous period of 365 (three hundred sixty five) days 
after notice has been given under this Clause, either Party may terminate the Contract by 
issuing a written notice of 30 (thirty) days to the other Party. 

In the• event that the Parties are unable to agree in good faith about the existence or 
occurrence of a Force Majeure event, such dispute shall be finally settled in accordance 
with the dispute resolution provided herein; provided however that the burden of proof as 
to the occurrence or existence of such Force Majeure event shall be upon the Party 
claiming relief on account of such Force Majeure event. 

Signature of Bidder 
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7. FORM 

7.1 	DECLARATION REGARDING GST 

FORM: A-1 

(To be typed on Bidder's Letter Pad) 
To be kept in separate envelope (Volume-Ill 

I/We have submitted bid for "Procurements of Scientific & Technical Services for 
Complete Supply, Fabrication, Erection, Installation & Successful Commissioning 
of In Situ Nallah Treatment by Bioremediation technology in 	 Drains of 
	 having total discharge of 	MLD." 

It is to intimate that current applicable rates of GST on the work 
mentioned in the price schedule is Percent(%). 

Note: TDS on GST will be deducted at the rate applicable at the time of payment. 

(Signature of Authorized Signatory& 
Seal of the Bidder) 
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FORM: A-2 

No:- 	 Date: 	- 

7.2 	Solvency Certificate 

TO WHOMSOEVER IT MAY CONCERN 

This is to certify that to the best of our knowledge and information MIS 
Sri 	 address 	  

A customer of our bank are/is respectable and can be considered solvent to the extent of 
Rs. 	 (Rupees 	 ). 
This is also certified that this limit is free for specifically this work (Name of Work) and is 
not mortgaged anywhere. This certificate is issued without any guarantee or responsibility 
on the bank or any of the officers. 

(Signature) 

Of the bank Authority 

Name of Bank & Seal 

Note:- 
Solvency Certificate issued only by a Nationalized bank, IDBI, ICICI, AXIS and HDFC 
Bank shall be Accepted. 
In case of partnership Firm, certificate to include names of all partners as recorded with 
the Bank. 
Solvency Certificates should be signed, Dated and stamped by an authorized signatory 

of the Bank, else they shall be summarily rejected. 
Certificate issued more than 365 days prior to last date of bid submission shall not be 
accepted. 
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Form A-3 

7.3 	Bidder Information Form 

a) 	[The Bidder shall fill in this Form in accordance with the instructions indicated below. 
No alterations to its format shall be permitted and no substitutions shall be accepted. This 
should be done of the letter head of the firm] Date: [insert date (as day, month and year) of Bid 
Submission] Tender No.: [insert number from Invitation for bids] 

I. Bidder's Legal Name [insert Bidder's legal name] 

In case of ,W, legal name of each party: [insert legal name of each party in JV] 

Bidder's actual or intended Country of Registration: [insert actual or 
intended Country of Registration] 

Bidder's Year of Registration: [insert Bidder's year of registration] 

Bidder's Legal Address in Country of Registration: [insert Bidder's legal address in 
country of registration] 

Bidder's Authorized Representative Information Name: [insert Authorized 
Representative's name] Address: [insert Authorized Representative's Address] 
Telephone/Fax numbers: [insert Authorized Representative's telephone/fax numbers] 
Email Address: [insert Authorized Representative's email address] 

Attached are copies of original documents of: [check the box(es) of the attached original 
documents] Articles of Incorporation or Registration of firm named in I ,above. 

Signature and Seal of the 

Service Provider /Bidder 	  

Place: 
Date: 
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Form B 

7.4 	Technical Specification Compliance cum Deviation Statement Form 

Technical compliance against 	Tender No. 	  

S.No. Technical Vendor In case of Deviations to Reasons Special 
Specifications quoted 

Specifications 
compliance, 
supporting 
printed 
technical 
literature 
mentioning 
page no. 

Specifications, 
if any 

for 
deviations 

Remarks, 
if any 

Column 
&line 	has 
to be 
highlighted 

1 2 3 4 5 6 7 

Signature and Seal of the 

Service Provider/Bidder 	  

Place : 

Date: 
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Form C-1  

7.5 BID SECURITY FORM- 
For EMD in shape of a BANK GUARANTEE 

Whereas 	 (hereinafter called the "tenderer") has submitted their 
offer 
Dated 	 for the supply of 	  
(hereinafter 	called the 	"tenderer") Against the 	 purchaser's tender 

enquiry 
No. 	  KNOW 	ALL 	MEN by 
These presents that WE 	  
of 	 having our registered office eat 
	 are bound unto 	 (hereinafter called the "Purchaser") In 
the 

sum of 	 For which payment will and truly to be 
made to the said Purchaser, the Bank binds itself, its successors and assigns by these presents. 
Sealed with the Common Seal of the said Bank this 	 day of 

20 

THE CONDITIONS OF THIS OBLIGATION ARE: 
If the tenderer withdraws or amends, impairs or derogates from the Tender in any respect 

within the period of validity of this tender. 
If the renderer having been notified of the acceptance of his tender by the Purchaser during 

the period of its validity 

fails to furnish the Performance Security for the due Performance of the contract. 
Fails or refuses to accept/execute the contract. 

WE undertake to pay the Purchaser up to the above amount upon receipt of its first written 
demand, without the Purchaser having to substantiate its demand, provided that in its demand 
the Purchaser will note that the amount claimed by it is due to it owing to the occurrence of one 
or both the two conditions, specifying the occurred condition or conditions. 

This guarantee will remain in force upto and including 45 days after the period of tender 
validity and any demand in respect thereof should reach the Bank not later than the above date. 

(Signature of the authorized officer of the Bank) 
Name and designation of the officer 

Seal, name & address of the Bank / Branch 
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Form C-2 

7.6 	Bid-Securing Declaration Form 

Tender/ Enquiry No. Date: 

Bidder Quotation No. &Date 

To, 

I/we, the undersigned, declare that: 

I/we understand that, according to your conditions, bids must be supported by a Bid Securing 
Declaration. 1/we accept that I/we may be disqualified from bidding for any contract with you 
for a period of one year from the date of notification if am / we are in a breach of any 
obligation under the bid conditions, because I /we: 

have withdrawn / modified / amended, impairs or derogates from the tender, my/our Bid 
during the period of bid validity specified in the form of Bid; (Minimum period of bid validity 
shall be 120 days) 
OR 

having been notified of the acceptance of our Bid by the purchaser during the period of 
bid validity 

(i) 	Fail or refuse to execute the contract, if required, or (ii) fail or refuse to furnish the 
Performance Security (if any given in Tender! Enquiry), in accordance with the Instructions to 
Bidders. 

I/we understand this Bid Securing Declaration shall cease to be valid if I am / we are not the 
successful Bidder, upon the earlier of (I) the receipt of your notification of the name of the 
successful Bidder; or (II) thirty days after the expiration of the validity of my! our Bid. 

Signed: (Insert signature of person whose name and capacity are shown) in the capacity of 
(insert legal capacity of person signing the Bid Securing Declaration) 

Name: (insert complete name of person signing Bid Securing Declaration) 
Duly authorized to sign the bid for an on behalf of: (insert complete name of Bidder) 

Dated on 	 day of 	 (insert date of signing) 

Corporate Seal (Where appropriate) 

(Note: In case of a Joint Venture, the Bid Securing Declaration must be in the name of all 
partners to the Joint Venture that submits the bid) 
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Form D 
7.7 	Format for Non-DisclosureAgreement 

Between 	having its registered 	through the ---- or any other officer 
authorized on behalf of 	having its 	And the bidder Named, 
City 	  
This Confidentiality and Non-Disclosure Agreement is entered into on the 	Day of 	 
Month in the Year 	 

Between 
	having its registered office at 	 through the ---- or any other officer 
authorized on behalf of 	 having its office at at 	And 
"Name of the bidder", having their registered office at Company Address (Hereinafter 
referred to as "bidder's Name", which expression shall whenever the context so requires or 
admits, mean and include their heirs/ successors, respective executors, administrators, legal 
representatives and/or permitted assigns) 	and "Bidder Name" are individually 
referred to as "Party" and jointly as "Parties" Whereas 
	requires Scientific & Technical Services for Complete Supply, Fabrication, 

Erection, Installation & Successful Commissioning of In Situ Nallah Treatment by 
Bioremediation technology in -- Drains of 	which will treat the flowing sewage in 
the drain without changing the geometry of drain. Further the drain/nallah will be kept intact 
with respect to its location, shape and structure. Physical units like sedimentation, silt trap, 
screens are to be installed to remove the suspended solids. Biological units like anoxic 
chamber, Biomats, Phytotraps and Floraft are also to be installed. Solar based aeration is to be 
used to improve the DO in drain, helping in reduction of BOD and COD. 
(Herein referred to as "Technology" for which the present agreement of Confidentiality 
and Non-disclosure is executed.) 

The Parties intend to provide each other with certain information pertaining to their 
operations and the Parties are in the process of discussing certain matters with a view to 
concluding a business agreement ("the potential agreement"), which discussions have required 
and will require the disclosure to one another of information of a proprietary, secret and 
confidential nature. Whether or not the Parties conclude the potential agreement will not affect 
the validity of this Agreement. 

(Q The Parties wish to record the terms and conditions upon which they shall disclose the 
Confidential Information to each other, which terms and conditions shall constitute a binding 
and enforceable Agreement between the Parties and their agents. 

NOW THEREFORE in consideration of the foregoing and the respective covenants and 
Agreements set forth in this Agreement, the sufficiency and adequacy of which is hereby 
acknowledged, and intending to legally bound hereby, the Parties agree as follows: 

I. Disclosing and Receiving Parties 
The Party disclosing the Confidential Information shall be known as the "Disclosing Party" 
and the Party receiving the Confidential Information shall be known as the "Receiving Party." 

2. The Confidential Information 
"Confidential Information" shall, for the purpose of this Agreement include, without 
limitation, any technical, commercial, financial information, know-how, trade secrets, 
processes, machinery, designs, drawings, technical specifications, and data in whatever form, 
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disclosed to or assessed by the Receiving Party during the course of its relationship with the 
Disclosing Party. 

3. Disclosure of Confidential Information 
3.1 The Disclosing Party shall disclose the Confidential Information to the Receiving Party 
only to the extent deemed necessary or desirable by the Disclosing Party in its discretion. 
32 The Receiving Party acknowledges that the Confidential Information is a valuable, special 
and unique asset proprietary to the Disclosing Party. 
33 The Receiving Party agrees that it will not, during or after the course of their relationship 
and/or the term of this Agreement as described in Clause 9, disclose the Confidential 
Information to any third Party for any reason or purpose whatsoever without the prior consent 
of 	for Transfer of Technology, save in accordance with the provisions of this 
Agreement. For avoidance of doubt, in this Agreement "Third Party" means any Party other 
than the Receiving and Disclosing Parties (their holding and subsidiary companies or agents 
who shall be deemed to be bound by the provisions of this Agreement). 
3A The Receiving Party agrees not to utilize, exploit or in any other manner whatsoever use 
the Confidential Information disclosed pursuant to the provisions of this Agreement for any 
purpose whatsoever without the prior written consent of the other/the Disclosing Party. 

4. Title 
All Confidential Information disclosed by the Disclosing Party to the Receiving Party is 
acknowledged by the Receiving Party: 
41 To be proprietary to the Disclosing Party; and 
42 Not to confer any rights on the Receiving Party of whatever nature in the 
Confidential Information. 

5. Restrictions on disclosure and use of the Confidential Information 
The Receiving Party undertakes not to use the Confidential Information for any purpose other 
than: 
5.1 That for which it is disclosed as specifically directed by the Disclosing Party; and 
52 In accordance with the provisions of this Agreement. 

6. Standard of Care 
Both Parties agree that they shall protect the Confidential Information disclosed pursuant to the 
provisions of this Agreement using the same standard of care that each Party applies to 
safeguard its own proprietary, secret or Confidential Information and that the Confidential 
Information shall be stored and handled in such a way as to prevent any unauthorised 
disclosure thereof. 

7. Return of material containing or pertaining to the Confidential Information 
7.1 Either Party may, at any time, request the other to return any material and/or data in 
whatever form containing, pertaining to or relating to Confidential Information disclosed 
pursuant to the terms of this Agreement and may, in addition request the other to furnish a 
written statement to the effect that, upon such return, the Receiving Party has not retained in its 
possession, or under its control, either directly or indirectly, any such material and/or data. 
72 As an alternative to the return of the material and/or contemplated in Clause 7.1 above, the 
Receiving Party shall, at the instance of the Disclosing Party, destroy such material and/or and 
furnish the Disclosing Party with a written statement to the effect that all such material has 
been destroyed. 
73 The Receiving Party shall comply with any request by the Disclosing Party in terms of this 
clause, within 7 (seven) days of receipt of any such request. 

8. Excluded Confidential Information 
The obligations of the Receiving Party pursuant to the provisions of this Agreement shall not 
apply to any Confidential Information that: 
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8.1 Is known to, or in the possession of the Receiving Party prior to disclosure thereof by the 
Disclosing Party. 

82 Is or has become publicly known, otherwise than as a result of a breach of this Agreement by 
the Receiving Party. 

83 Is developed independently of the Disclosing Party by the Receiving Party in circumstances 
that do not amount to a breach of the provisions of this Agreement. 

8.4 Is disclosed by the Receiving Party to satisfy an order of a court of competent jurisdiction or to 
comply with the provisions of any law or regulation in force from time to time; provided that 
in these circumstances, the Receiving Party shall advise the Disclosing Party to take whatever 
steps it deems necessary to protect its interests in this regard and provided further that the 
Receiving Party will disclose only that portion of the Confidential Information which it is 
legally required to disclose and the Receiving Party will use its reasonable endeavors to protect 
the confidentiality of such Confidential Information to the greatest extent possible in the 
circumstances 

83 Is received from a Third Party in circumstances that do not result in a breach of the provisions 
of this Agreement. 

Term of Agreement 
9.1 This Agreement shall be effective on and from the date of signature of the last signing 
Party and shall be effective for a period of .months (the"Term"). Mutat is mutandis. 

92 In the event that the Parties extend the "Term" by mutual and written agreement, then the 
provisions of this Agreement shall endure for a further period of....months 

Breach 
In the event that the Receiving Party should breach the provisions of this Agreement and fail to 
remedy such breach within seven (7) days from date of a written notice to do so, then the 
Disclosing Party shall be entitled to invoke all remedies available to it in law including, but not 
limited to, the institution of urgent interim proceedings and/ or an action for damages. 

Enforcement 
The failure by the Disclosing Party to enforce or to require the performance at any time of any 
of the provisions of this Agreement shall not be construed to be a waiver of such provision, 
and shall not affect either the validity of this Agreement or any part thereof or the right of the 
Disclosing Party to enforce the provisions of this Agreement. 

Headings 
The headings of the clauses of this Agreement are used for convenience only and shall not 
effect the meaning or construction of the contents of this Agreement. 

Representations and Warranties 
Each Party represents that it has authority to enter into this Agreement and to do all things 
necessary to procure the fulfillment of its obligations in terms of this Agreement. 

Entire Agreement 
This Agreement contains the entire Agreement of the Parties with respect to the subject matter 
of this Agreement and supersedes all prior Agreements between the Parties, whether written or 
oral, with respect to the subject matter of this Agreement. 

Assignment 
This Agreement shall not be assigned by the company to any person, save and except with the 
prior consent of 	in writing, and that the 	shall be entitled to decline consent 
without assigning any reason. 
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16. Dispute Resolution 
In event of any dispute or difference between the Parties hereto, such disputes and differences 
shall be resolved amicably by mutual consultation. If such resolution is not possible, then, the 
unresolved dispute and difference shall be referred to arbitration of the Sole Arbitrator to be 
appointed by the 	to the dispute, the decision of sole arbitrator shall be final and 
binding on both parties. The venue of arbitration shall be at Lucknow, India and the arbitration 
proceedings shall take place under the Indian Arbitration Act, 1996. 

17. Governing law 
This Agreement and the relationship of the Parties in connection with the subject matter of this 
Agreement and each other shall be governed and determined in accordance with the lawsof the 
Republic of India. 

18. Force Majeure 
Neither Party shall be responsible or liable to the other Party for any failure to perform any of 
its covenant or obligations hereunder if such failure results from Force Majeure, i.e., 
unforeseeable events or circumstances, any acts of God and beyond the reasonable control of 
such Party. The Party failing to perform as a result of an event of Force Majeure shall no later 
than Fifteen (15) days from the occurrence of Force Majeure notify in writing to the other 
Party of such event of Force Majeure and shall take all action that is reasonably possible to 
remove such event of Force Majeure. 

19. Postal addresses 
19.1 Any written notice in connection with this Agreement shall be addressed: 
19.1.1 In the case of 	, India 19.1.2 In the case of The Bidder's Address: Company 
Address 	  
192 A Party may change that Party's address, provided it gives a 30 (thirty) days prior notice 
in writing to the other Party. 
193 	If any notice is to be sent by mail, it shall be sent by prepaid registered mail and shall then 
be deemed until and unless the contrary is proved, to have been received 20 (twenty) days after 
the date of posting. 
194 If any notice is sent by telefax, it will be deemed, until and unless the contrary is proved, 
to have been received on the date recorded on the transmission slip. 
195 If any notice is delivered by hand, it will be deemed to have been received on proof of the 
date of delivery. 

20. Severability 
In the event of any one or more of the provisions of this Agreement being held for any reason 
to be invalid, illegal or unenforceable in any respect, such invalidity, illegality or 
unenforceability shall not affect any other provision of this Agreement, and this Agreement 
shall be construed as if such invalid, illegal or unenforceable provision was not a part of this 
Agreement, and the Agreement shall be carried out as nearly as possible in accordance with its 
original terms and intent. 

21. Amendments 
No amendment/ modification/ alternation of any of the terms of this Agreement shall be valid 
till it is reduced to writing and duly signed by the Parties. Any amendment shall be subject to 
final approval by the 	  
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IN WITNESS HEREOF, the parties have set their hands to it on the 	Day, 	 
Month and 
Year 	 

Signed For and on behalf of 	 For and on behalf of "Bidder's 

Name" 

Signature 	 Signature 

Name 	 Name 
Designati 	 Designati 
on 	 on 

Seal 1 
	

Seal 2 

Witness : (Name and Address) 
	

Witness : (Name and Address) 
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Form E 

7.8 PERFORMANCE SECURITY FORM 
MODEL BANK GUARANTEE FORMAT FOR PERFORMANCE SECURITY 

To, 
The Governor of Uttar Pradesh 

WHEREAS (name and address of the supplier) (hereinafter called "the supplier") has 
undertaken, in pursuance of contract no 	dated 	 to supply 
(description of goods and services) (here in after called "the contract"). 

AND WHEREAS it has been stipulated by you in the said contract that the supplier shall 
furnish you with a bank guarantee by a scheduled commercial bank recognized by you for the 
sum specified therein as security for compliance with its obligations in accordance with the 
contract; 

AND WHEREAS we have agreed to give the supplier such a bank guarantee; 

NOW THEREFORE we hereby affirm that we are guarantors and responsible to you, on 
behalf of the supplier, up to a total of 	  (amount of the 
guarantee in words and figures), and we undertake to pay you, upon your first written demand 
declaring the supplier to be in default under the contract and without cavil or argument, any 
sum or sums within the limits of (amount of guarantee) as aforesaid, without your needing to 
prove or to show grounds or reasons for your demand or the sum specified therein. 

We hereby waive the necessity of your demanding the said debt from the supplier before 
presenting us with the demand. 

We further agree that no change or addition to or other modification of the terms of the 
contract to be performed there under or of any of the contract documents which may be made 
between you and the supplier shall in any way release us from any liability under this 
guarantee and we hereby waive notice of any such change, addition or modification 

This guarantee shall be valid until the ..... day of 	,20.... 

(Signature of the authorized officer of the Bank) 

Name and designation of the officer 
Seal, name & address of the Bank / Branch 
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Form-F 

7.9 RTGS/ECS FORMAT 

Dear Sir, 

Sub: E-Payments vide RTGS/ECS in P.F.M.S Account 

1/We request and authorize you to effect E-payment vide P.F.M.S account as per the details given 
below: 

Title of Account oftheBank 

Accounttype 

BankAccountNumber 

Name & addressofBank 

Bank contactperson'snames 

Bank Tele Number with STD code: 

Bank BranchMICR Code 

Bank BranchRTGS/IFSC 
code 

Bank Branch NEFT/IFSC 
code 

(If applicable) 

Email address of Firm 

Name of the authorized 
signatory 

Contact Person's name& 
Mobile/ 

Telephone nos. of Firm 

I/We confirm the I/we will accept the credit of RTGS/ECS amounts in our account. 

Thanking you, 

For 

We confirm that we are enable for receiving RTGS/ECS credits and we further confirm that 
the account number of 	 ,the signature of the 
authorized signatory and the MICR and IFSC Codes of our branch mentioned above are 
correct. 

Bank's Verification (Manager's/ 

Offcers signature under Bank Stamp) 
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Detharation  

7.10 No Relation Certificate 
(To be typed on Company's Letter Head) 

I/we, the undersigned hereby declare that neither me/us nor any of my/our 
relative/employee /management members/Directors is/are directly or indirectly 
involved in 	in its work or functionalities in any manner whatsoever. 

Signature and Seal of the 

Service Provider /Bidder 	  

Place: 
Date: 
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7.11 Undertaking 

TENDER FORM FOR: "Procurements of Scientific & Technical Services for 
Complete Supply, Fabrication, Erection, Installation& Successful Commissioning of In 
Situ Nallah Treatment by Bioremediation technology in --- Drains of 	  
	having total discharge of 	MLD." 

To, 

Dear Sir, 

In respect to the tender dated 	 I/We herewith submit herewith 
tender form for the Procurements of Scientific & Technical Services for Complete 
Supply, Fabrication, Erection, Installation & Successful Commissioning of In Situ 
Nallah Treatment by Bioremediation technology in 	 Drains of 
	  having total discharge of 	MLD. 

I/We have thoroughly examined and understood terms and conditions of the tender 
mentioned and I/we agree to abide by them in full. 1/we have visited the proposed site 
and fully studied, analyzed and completely understood its location, topography 
and all the relevant factors having direct or indirect bearing on the scope of work 
to be carried out and the quote is offered keeping in view the same. 

I/We offer to undertake Procurements of Scientific & Technical Services for In Situ 
Nallah Treatment by Bioremediation Technology of 	 in 	 Drains of 
	  having total discharge of 	MLD. It is agreed that 
no additional charges other than those mentioned in Commercial Bid would be payable 
to me/us. 

4 	I/We accept that the rate offered shall remain valid for a period of 120 days from the date 
of opening of tender. I/We further agreed that if the date up to which the offer will 
remain opened be declared as holiday for office then offer will remain open for 
acceptance till next working day. 

5. 	I/We shall be bound by communication of acceptance of the offer 
dispatch within prescribed time. 

6 	I/We accept that the rights to accept or reject whole or part of the tender without 
assigning any reason is reserved with the, 	The decision of the, 	will be 
final and shall be binding on me/us. 

7. 	I/We hereby declare that all the Terms & Conditions made in this Tender form towards 
Procurements of Scientific & Technical Services as per Tender Documents. It is agreed 
that no additional charges other than those mentioned in Commercial Bid would be 
payable to me/us are binding on me/us. I/We shall be bound by the act to my/our 
authorized representative Shri. 	 whose 
signature is appended here to in the place specified for the purpose and of any other 
person who in future may be appointed by me/us in his place to carry all the business of 
this concern/agency/firm. 
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(The Intimation of the change will be informed to the 	 The 
following documents duly filled in and signed are enclosed along with the tender. The 
photocopy of the Tender Document containing Technical Specification of the required 
specialized services & terms and conditions is retained by me/us for my/our information and 
record. 

No Relation Declaration Certificate in the annexed tendered format. 

Non Disclosure Agreement in the prescribed format on Rs. 100/- Non-judicial stamp paper 

duly signed and stamped by the bidder 

Yours Faithfully 

Place: 
Date: 
Signature of the Supplier 
Capacity in whichsigning 
Name and Address of thefirm/supplier/Bidder 	  

End: List of documents (Check List) 
TenderForm 
(1ST Registration Certificate/Income Tax Return Certificate. 
Copy of the Company Profile. 
Purchase / Work Order copy of similar type of job 
Technical Specifications Compliance Cum-Deviation Statement FormB 
Documents establishing S&T Service Providers' eligibility and conformity to 

bidding documents as mentioned in Annexure I -II. 
Documents establishing S&T Service Providers' eligibility and conformity tobidding 

documents as mentioned in Annexure 1 -II. 
Price Bid / Financial Bid (Price ScheduleForm) 
No Relation Declaration Certificate in the annexed tendered format 
Earnest Money Deposit (EMD)/Bid Security of Rs. ---/- or Form C-2(Bid-Securing 

Declaration Form) annexed to this document. 

Signature of the Authorized Representative 
Signature 	 Date: 	  
Name 	  
Address 
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Annexure — I (Scope of Work) 

I. Precise statement of Objectives/Scope of Work: Procurements of Scientific & Technical 
Services for Complete Supply, Fabrication, Erection, Installation & Successful 
Commissioning of In Situ Nallah Treatment by Bioremediation technology (bacteria or 
enzyme intervention) in 	 Drains of 	  having total discharge of 	 
MLD. 

S. 
No. 

Category Description No. of 
drains 

Discharge 
(MLD) 

1 Type A Greater than 0.2 MLD to less 
than/equal to 1 MLD 

2 Type B Greater than 1.0 MLD to less 
than/equal to 10 MLD 

Total 

II. 	Outline of the tasks to be carried out as per the following: 

The scope of work and details of the services to be provided by the Bidder 
which broadly includes, but is not limited to, the followings are given below:- 

S. No. Work Description Tentative number 
1 Supply of bacteria or other materials required as per technology 

with all T&P for Biological or other treatment of drains including 
supply and installation of V-notch & regular measurement of 
discharge but exclude sample testing. 

As per package 

2 Preparation of dozing or input material and its application at drains 
located at different places during treatment period. 

As per package 

3 Construction of Bund at sections of drains for ponding and fixing 
of screens and its maintenance for treatment period. job 

4 Spreading of odour control remedies at selected locations job 

5 Sludge removal & its safe disposal at specified locations within the 
municipal area up to maximum distance of 5 Km. job 

6 Solids/Floating material removal & its safe disposal at specified 
locations within the municipal area up to maximum distance of 5.0 
Km. 

job 

7. Weekly collection of composite sample and its testing for BOD, 
COD, TSS, DO, Ph as per norms of CPCB. 

job 
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Performance and Optimization of in-situ nallah treatment: - 

Sr. 
No. Parameters 

Out flow reduction/ Values(at 
the end of trial period)._ 	_ 

Out flow reduction/ 
_Values(beyond trial period) . 

1 
BOD3 

Oxygen Demand) Oxygen 

s30.0 mg/I Or 40% reduction in 
SOD load value from the initial 

reading( whichever is lower) 

s30.0 mg/1 Or 70% reduction  in SOD load value from the 
. 	. 	.  initial reading( whichever is  

lower) 

2 
COD(Chemical 

Oxygen Demand) 

s150.0 mg/1 Or 40% reduction in 
COD load value from the initial 

reading( whichever is lower) 

s150.0 mg/1 Or 70%  
reduction in COD load value 

from the initial reading( 
 whichever is lower) 

3 
TSS(Total 

Suspended Solids) 

s100.0 mg/1 Or 40% reduction in 
TSS load value from the initial 
reading ( whichever is lower) 

s100.0 mg/1 Or 70% 
 reduction in TSS load value 

from the initial reading  ( 
whichever is lower) 

4 PH 6.5-9 6.5-9 

important Note-  Prospective Bidder should visit the proposed site before submitting 
the offer and completely apprise, analyze and ascertain itself of the Location, 
Topography etc. and all the relevant factors having direct or indirect bearing on the 
Scope of Work/ S&T services to be carried out before the submission of offer. No 
queries regarding the same shall be entertained at the later stage 

III. Eligibility/quality requirement/qualifying criteria to be met by S&T Service Provider / 
Consultant. (e.g. Experience and Technical Capacity):- 
Registered company having GST & PAN Registration. 
The firm should• have carried out / completed work for sewage treatment / waste water 
management/ Nallah Treatment through biological/ wetland/ physicochemical method setc. 
The firm should possess license / tie up / collaboration with institutes like IlTs / NITs / Govt 
Funded Universities / Govt undertakings and/or CSIR for technologies in the field of 
wastewater/ sewage / Nallah treatment systems. 
Preference will be given to the work experience in in-situ treatment if sufficient numbers of 
qualified bidders are available in course of bidding. 

IV. Schedule for completion of tasks as per the schedule of requirement:- 
Visit of nallah and assessment of nallah stretch (before Pre Bid Conference & submission of 
Bid). 
Topographical survey of nallah and cleaning. (At the time of visit of site). 
Installation and fabrication of in-situ nallah treatment units as per the requirements of 	 
-- (within 7 days from the date of acceptance of award letter). 
Commissioning of in-situ nallah treatment (within 150 days from the date of acceptance of 
awardletter). The time can be extended upto 30 June 2020. 
Optimizing of the treatment unit if needed as per the requirements of 	, 30 days from 
the date of commissioning. 

V. 	The support or inputs to be provided by ------ ----to facilitate the consultancy / 
specialized S&T Services:- 
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will coordinate the survey and supervision. 
will provide the design & drawing of the treatment chain if necessary. 
will provide permission to install and fabricate in-situ nallah treatment. 
will evaluate the performance and testing of the plant. 

VL The final output that will be required from the successful bidder / service provider for- 
Supply, Fabrication, Erection, Installation & Commissioning of in-situ nallah treatment 
technology as per scope of work of this tender documents. 
Performance and Optimization of the technology as per --- requirement. 

VIL Estimated duration required for completion of the work and submission of reports 
/ results- 
Within 150 days from the date of acceptance of the S&T services work order. 

VIII. Bidder should have P.F.M.S account, the details of P.F.M.S. account shall be given by 
bidder through RTGS/ECS form.(Form-F) 
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Annexure-II 

Essential Terms & Conditions for outsourcing of Scientific 8z Technical Services 

This outsourcing of S&T service provided to 	by the S&T Service Provider Agency / 
Consultant shall not be on partnership or shall not be contracted as any partnership for any R&D 
activities / event of 	The beneficiary of the report and its result generated / paper 
published out of these S&T service shall be 	only. 

The benefit 

Relevant law prevailing in India for S&T services shall be applicable and irrevocable on the 
S&T Service Provider Agency /Consultant. 

4 S&T Service Provider shall be wholly responsible for any loss / damage of equipment or 
instruments provided by 	for monitoring and shall be recovered from Service Provider. 
Moreover S&T Service Provider shall also be responsible for field unit / collection of samples 
from the field and report must be submitted within stipulated time frame. 

5. S&T Service Provider Agency / Consultant should furnish an understanding that the ordered 
S&T services shall be provided / completed within stipulated period from the date of receipt of 
S&Torder. 

& 	S&T Service Provider Agency / Consultant shall use optimum endeavors to carry out services 
with reasonable risk, responsibility, skill, and care. Any injury, risk, loss, damage to the persons 
engaged by the service providers shall be responsibility of the service provider only. 

S&T Service Provider Agency / Consultant shall be held responsible for delay in field survey 
and data as well as submission of ordered report / results to 	 

Report / Data/ results should be provided to 	in hard copy as well as in accessible 
electronic medium duly authenticated. 

S&T Service Provider Agency / Consultant should not infringe or breach any law prevailing in 
India and shall be liable for fraud or illegal activities if found in disclosing or publishing 
analysis, result/ or date to other sources. 

Intellectual Property Rights for sample survey or report generation / submission / publication 
shall of 	only. 

S&T Service Provider Agency / Consultant shall not ask in any case for escalation or increase in 
the rates quoted during contract period. No extra amount other than quoted in the price bid shall 
be paid by 	to S & T Service Provider. 

S&T Service Provider Agency / Consultant should keep all samples, analysis, data and report 
confidential and should not disclose to any third / outside party. 

Payment shall be made after completion of work as mentioned in the Schedule of Payments of 
the tender after due certification by 	Engineer of the invoice raised. 

For Non-completion of work within given time by the 	, an extension of the delivery 
period will be granted upon written request from Service Provider. However subject to 
imposition of penalty clause, 	shall not make any payment for the additional period 
required for completion of task. 
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IT/TDS will be deducted as per applicable rates. 

The Service Provider must have GST Registration. 

This contract shall be terminated at any time without assigning any reason by giving one month 
notice. 
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Annexure — III (Schedule of Payment) 

1. Initial 30 days is free trial period, the agency shall be given work order for 11 months 
post free trial period only in case the efficacy of treatment is fulfilled as per the 
standards given below:- 

Sr. 
No. 

Parameters 
Out flow reduction/ Values(at 

the end of trial period) _ _ 
Out flow reduction/ 

Values(beyond trial period) 

1 
BOD3,27(Biochemical 

Oxygen Demand) 

530.0 mg/10r 40% reduction in 
HOD load value from the initial 

reading( whichever is lower) 

530.0 mg/10r 70% reduction 
 

i n DOD load value from the 
. initial reading( whichever is 

lower) 

2 COD(Chemical 
Oxygen Demand) 

5150.0 mg/10r 40% reduction in 
COD load value from the initial 

reading( whichever is lower) 

5150.0 mg/10r 70% 
 reduction in COD load value 

from the initial reading( 
 whichever is lower) 

3 
TSS(Total 

Suspended Solids) 

5l00.0 mg/10r 40% reduction in 
TSS load value from the initial 
reading ( whichever is lower) 

5100.0 mg/I Or 70% 
 

reduction in TSS load value 
from the initial reading  ( 

whichever is lower) 

4 PH 6.5-9 6.5-9 

2. 	During the 11 months i.e. beyond free trial period, if any of the above parameters is 
beyond the limits mentioned in the table (as per column 4), the agency shall not be 
liable for any payment during the period of noncompliance of the standards. 
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Annexure - IV 
INFORMATION ON BID CAPACITY 

DETAILS OF WORKS WHICH ARE IN PROGRESS/AWARDED 

AS ON THE DATE OF SUBMITTING THIS APPLICATION 

S.No Name of 

Work/Place 

and State 

Brief 

Scope 

of Work 

Contract No. 

and Date 

Name and 

address of 

employer 

Value of 

Contract 

(Rs. In 

lacs) 

Stipulated 

date of 

start and 

completion 

Value of 

works 

remaining 

to be 

completed 

(Rs. In 

lacs) 

Upto 

date 

physical 

Progress 

in %age 

Anticip 

ated 

date of 

comple 

tion 

I 

Certified that all the works (with any organisation and all categories/types) which have either been awarded to us 
or are in progress on the date 

of bid submission have been included in the details given above and no work has been left out. 

Signature Si seal of 

Bidder 
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• 
Checklist of works to be filled by Bidder 

Name of Work - 	  

Estimated Cost - Rs. 	 lacs 

Name of the Firm - 

S.No Description Details to be filled by the Firm Documents 

details on 

Page No. 

TECHNICAL CAPABILITY 

1 

Work Experience of having 

successfully completed similar 

works as mentioned below 

during the last ten years ending 

on the tender date:- 

1.A 

One similar works capacity of 

each not less than the volume 

equal to 60% of .... MLD i.e. 	 

MLD 

(a) 	 MLD 

1B 

Two similar works capacity of 

each not less than the volume 

equal to 40% of .... MLD i.e. 	 

MLD each. 

(a) 	MLD 	+ 	(b) 

MLD 

1C 

Three similar works capacity of 

each not less than the volume 

equal to 30% of 	MLD i.e. 	 

MLD each. 

(a) 	MLD 	+ 	(b) 	MLD + (c) 
MLD 

FINANCIAL CAPABILITY 

2 

Financial Experience of having 

successfully completed works 

as mentioned below during the 

last ten years ending on the 

tender date:- 

2A 

One similar works capacity of 

each not less than the amount 

equal to 60% of the tender cost 

(Rs. 	) i.e. 	not less than Rs. 

	 lacs. 

(a) Rs. 

2B 

Two similar works capacity of 

each not less than the amount 

equal to 40% of the tender cost 

(Rs. 	lacs) i.e. not less than 

Rs. 	 lacs each. 

(a) Rs. 	 + 	(b) Rs. 

2C 

Three similar works capacity of 

each not less than the amount 

equal to 30% of the tender cost 

(Rs. 	 lacs) i.e. not less than 

Rs. 	 lacs each. 

(a) Rs. 	+ 	(b) Rs. 	+ (c) Rs. 
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S.No Description Details to be filled by the Firm Documents 

details on 
Page No. 

3 

The bidder should have average 

annual financial turnover not 

less than 30% of the estimated 

cost of tender (not less than 50 

lacs for the last two years), 

during the immediate last three 

years consecutive financial year. 

(30% of tender cost i.e. Rs. 	 

Lacs) 

a 2018/19 Rs 

b 2017/18 Rs 

c 2016/17 Rs 

4 

The Bidder should have a 

positive net worth on the date 

of bidding. 

5 

The solvency amount of the 

bidder should be equal to 40% 

or more of the estimated cost 

of the work i.e Rs 	 Lacs. 

Rs. 

6 Tender Fee (Document fee) 

shall be in favor of' 

	 "inform of 

Demand Draft. 

(Give Bank details and amount) 

7 EMD shall be in form of FDR or 

Bank Guarantee in favour of 

	  "valid up to 

180 days, shall be issued by any 

scheduled commercial bank 

bank. 

(Give bank details and amount) 
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S.No Description Details to be filled by the Firm Documents 

details on 

Page No. 

s Financial capability condition In case of a consortium 

SA 

Turnover criteria to be met by 
Consortium by adding their 
turnovers. 

813 Number of members in a 
Consortium should be limited to 
4 (four) with the lead partner 
having equity more than 51% 
(Give name and address) 

10 Authority Letter of the works 
carried out by Bio-remediation 
Technique by the patent holder 
in favour of Tenderer/Bidder 
firm/ consortium. 

Issued From - 

Valid upto - 

Note: 1. Please fill in the details on the given table with appropriate documents and 
certify the table also. 

2. Similar Works Means - Bioremediation treatment of flowing waste water in 
open drains/rivers. 

CERTIFIED BY THE FIRM/CONSORTIUM 

(NAME AND SEAL WITH DATE) 
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Agenda Note for 60th Meeting of the 

 Executive Committee (EC) of  

National Mission for Clean Ganga 
(Vol - II) 

10th February 2025 at 02:30 PM 

National Mission for Clean Ganga (NMCG) 

Department of Water Resources, River Development 

& Ganga Rejuvenation, Ministry of Jal Shakti 

(Government of India) 

1st Floor, Major Dhyan Chand National Stadium, New Delhi 
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SALIENT FEATURES OF THE PROJECT 
 

 

New Proposal  Interception & Diversion and 60 MLD STP works for Durga 

Drain, Varanasi, Uttar Pradesh 
 

Estimated Cost: The estimated cost of the proposed project is Rs. 274.31 Crore 

including 15 years of O&M Cost as detailed below. 

i. Capital Cost: Rs. 107.70 Crore  

ii. O&M Cost: Rs. 126.08 Crore (For 15 years). 

iii. Public Awareness, GAAP, ESAMP & Project Design 

vetting Cost: Rs. 0.80 Crore 

iv. Project Preparation and Supervision Charges – Rs. 8.62 Cr 

v. GST & Labor Cess: Rs.  27.30 Crore. 

vi. Project Engineer Cost: Rs. 3.81 Crore including GST. (if 

implemented on Hybrid Annuity Mode) 

 

Central 

Government Share 
 

Rs. 274.31 Crore (100% - Central Funded scheme) 

State Government 

Share  

Additional centages to UPJN (R) as per State Government policy, 

power connection/ transmission line charges, and land cost, if any. 
 

Major Components: A. Construction of 60 MLD STP 

B. Construction of Main Pumping Station (Civil – 75 MLD) 

C. Rising Main – 120 m (From MPS to STP)  

D. I&D of Durga Drain 

E. Treated effluent disposal line– 100 m 

F. 15 years of Operation and Maintenance  

G. ESAMP, Public outreach, and GAAP  
 

Executing Agency Uttar Pradesh Jal Nigam (Rural) 
 

DPR Prepared by  Uttar Pradesh Jal Nigam (Rural) 
 

 Third-Party 

Appraisal By 
 

IIT – Roorkee 

Bidding Process Bidding proposed to be done on Hybrid Annuity Based PPP mode 

(HAM) and technology options shall remain open for bidders. 
 

Completion Period 21 months for construction and 3 months trial run.  

Applicable from issuance of LOA (DBOT) / Effective Date 

(HAM) 
 

 

107

475



216 
 

Checklist for the EC Memo - I&D and 60 MLD STP works for Durga Drain in 

Varanasi, UP 

 

Particulars 

 

 

Indicate Y or N 

Whether the proposal has been 

prepared in the prescribed EC format. 

Yes 

Whether an Executive Summary has 

been attached. 

Yes 

Whether Financial Concurrence of ED 

(Finance) has been taken  

Yes, examined by Finance Wing and 

observations addressed at para 14 of the Note 

Whether feasibility report, if any, has 

been appended with the EC memo. 

No. The project is being considered based on the 

detailed project report (DPR) prepared by UPJN-

Rural and recommended by UPSMCG. 

Whether Third Party Appraisal has 

been done or not? 

Yes, third-party appraisal of the DPR has been 

carried out by the IIT Roorkee.  

Whether mandatory clearances / 

approvals have been obtained. 

Land for STP and other allied infrastructure has 

been identified and will be procured by the State 

within three months of the issuance of the 

AA&ES of the project. 

 

Whether necessary discussions held 

with the state 

government/SPMG/ULBs etc.  

Yes 
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EXECUTIVE SUMMARY 
 

State Government of Uttar Pradesh submitted a DPR for I&D and 55 MLD STP works for 

Durga Drain, Varanasi, UP with 15 years O&M at an estimated cost of ₹348.86 Crore, 

including GST in year 2022 for the abatement of the pollution of river Varuna at Varanasi. 

 

 The River Varuna is an identified polluted river stretch as per the CPCB report of 2022 under 

category I.  

 

S No. River Stretch Priority (as per 

2018 report) 

Priority (as per 

2022 report) 

1. Varuna Rameshwar to till confluence with 

River Ganga 

I I 

 

Durga Drain is discharging untreated sewage/ waste water, generated from Sewerage District 

IV of Varanasi town, into the priority stretch of the Varuna River, a major tributary of the 

Ganga and thereby polluting it. 

 

The project has been appraised by a third-party appraisal agency (TPA) namely IIT Roorkee. 

During the appraisal process, while considering various other alternatives and the currently 

envisaged base year as 2027, the STP capacity has been revised to 60 MLD (for mid-year 

requirement) along with necessary revisions in the associated infrastructure. The DPR cost 

estimate was accordingly revised by the State to ₹395.85 Crore. The TPA after project 

appraisal has recommended the project “I&D and 60 MLD STP works for Durga Drain, 

Varanasi, UP with 15 years O&M” at an estimated cost of Rs. 324.41 Crore.   

 

The proposal intends to tap Durga drain and develop a 60 MLD-capacity STP along with 

associated infrastructure including a main pumping station (MPS), rising mains from MPS to 

STP, and a treated effluent disposal pipeline. 

 

The proposal on implementation will avoid the discharge of untreated sewage from the 

sewerage district IV of the town into river Varuna thereby reducing pollution load to river 

Varuna and assist in improving river Varuna/ Ganga water quality. 

 

The State has also undertaken a Drone Survey of the Varuna River and identified a few 

additional minor untapped drains discharging into the priority stretch of the Varuna between 

Durga drain and further downstream Phulwaria drain. These drains are proposed to be 

addressed through either rehabilitation of the Varuna Interceptor or a supplementary proposal 

after a detailed study of these drains and the feasibility of various treatment options.   

 

The TPA report has been reviewed and certain cost elements have been revised following 

NMCG’s guiding norms including, tentative provision for project engineer and design vetting 

costs if implemented under hybrid annuity mode. The revised proposed project cost is Rs. 

274.31 Crore including GST (Capex – Rs. 107.70 Cr; Opex (Non-Power) – Rs. 28.58 Cr; Opex 

(Power) – Rs. 97.50 Cr; Other Costs – Rs. 9.42 Cr; GST & Labour Cess – Rs. 27.30 Cr and 

provision for Project Engineer’s cost – Rs. 3.81 Cr). 

 

The development of the infrastructure would be with exploration of captive renewable power 

generation through solar, biogas means, and other possibilities of revenue streams. 
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Pr-12012/20/2020 TECH1 - NMCG 

National Mission for Clean Ganga 

Department of Water Resources, River Development  

& Ganga Rejuvenation, Ministry of Jal Shakti 

Government of India 

Date: 3rd February 2025 

Memorandum for Executive Committee on the proposal of “Interception & Diversion 

and 60 MLD STP works for Durga Drain in Varanasi, Uttar Pradesh” under Namami 

Gange Programme. 

 

1. Proposal identification  

 

1.1 Title of the proposal.  
 

“Interception & Diversion and 60 MLD STP works for Durga Drain in Varanasi, 

Uttar Pradesh” 

 

1.2 Name of the sponsoring agency (Ministry/ Department/ Autonomous Body/ 

Central PSE). 
 

This proposal is to be considered under the National Ganga Plan of Namami Ganage 

Programme which is a 100% central sector scheme, being implemented by the 

National Mission for Clean Ganga, an authority under the Department of Water 

Resources, River Development and Ganga Rejuvenation, Ministry of Jal Shakti.  

 

1.3 Proposed duration of the proposal/Scheme.  
 

The total duration of the project is 24 months (21 months for construction and 3-

month trial run), applicable from issuance of LOA (DBOT) / Effective Date (HAM). 

The project, post-commissioning, will be provided operation & maintenance (O&M) 

support for 15 years. 

 

1.4 Total cost of the proposal over the proposed duration.  
 

The estimated cost of the proposal is Rs. 274.31 Crore (Rs. Two Hundred Seventy-

Four Crores and Thirty-One Lakh only) including GST. 

 

1.5 Nature of scheme: Central Sector/ Centrally Sponsored/Additional Central 

Assistance 
 

 Central Sector  

 Costs towards land acquisition, power connection and any additional centage for 

UPJN-R, are to be borne by the State Government.  
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 Any cost escalation over and above the sanctioned cost attributable to the 

Government of Uttar Pradesh, including cost escalation due to delay in land 

acquisition, change in location; additional scope post-EC approval and any other 

factors attributable to the State Government and defects in DPR, etc. shall be the 

responsibility of the State Government and shall not be borne by NMCG. 

 

2. Justification of Proposal  

 

2.1 The justification for taking up new/ continuing the ongoing proposal may be 

provided in terms of: 

 

 Uttar Pradesh is an important state from the perspective of the Namami Gange 

Programme.  

 Durga Drain (Sewerage District IV) discharges the untreated sewage into river 

Varuna, a major tributary of river Ganga, identified under the polluted river 

stretch (PRS) of Category I. 

 The sewerage district IV does not have a sewerage system at present and the 

sewage generated from the district flows into Durga Drain which finally 

discharges into River Varuna, a major tributary of river Ganga.   

 

2.3 Please state whether the proposal has objectives and coverage which overlap with 

projects/ schemes being implemented by the same or another agency (Ministry/ 

Department/ State government). In cases of overlap, please state why the proposal 

needs to be considered as a separate stand-alone effort. 

  

 There are no other schemes those are overlapping with the objectives of this project, 

in other Ministries of the Central Government or the Departments in the State 

Government of Uttar Pradesh. 

  

3. Proposal Objectives and targets 

 

3.1 The objectives of the proposal may be mentioned. These objectives should flow 

from the proposal justification. 

  

The principal objective of the project is to improve the water quality of river Varuna, 

a major tributary of river Ganga, by avoiding the discharge of untreated sewage into 

Ganga and/or its tributaries. The objective is proposed to be achieved through tapping 

of Durga Drain, development of a main pumping station; development of an STP of 60 

MLD capacity including rising main and treated effluent channel for the treatment of 

the sewage, generated from the town, which currently finds its way into River Varuna, 

a major tributary of river Ganga. 
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3.2 The specific targets proposed to be achieved of the proposal may be mentioned. 

These targets should be necessarily measurable. These should also be 

monitorable, against baseline data. The baseline may be indicated. The targets 

should be in tabular form as shown below. 

 

The project proposes the following specific targets to be achieved through the 

implementation of this project:  

 

a) Development of 60 MLD STP along with associated infrastructure 

b) Parameters for treated effluent as per below: -  

pH     - 5.5-9.0 

BOD    - < 10 mg/L 

COD    - < 50 mg/L 

TSS    - < 20 mg/L 

Total Nitrogen   - < 10 mg/L 

Total Phosphorus   - < 1.0 mg/L 

FC                                        - Desirable < 100 MPN/ 100mL  

(Max Permissible < 230MPN/ 100mL) 

 

The total duration of the project is 24 months (21 months for construction and 3-month 

trial run), applicable from issuance of LOA (DBOT) / Effective Date (HAM). The 

project, post-commissioning, will be provided operation & maintenance (O&M) 

support for 15 years.  

 

The benefits of the project shall be visible after the commissioning of works. 

 

3.3 The outcomes of the proposal to be achieved should be indicated. These outcomes 

should be in the form of measurable indicators which can evaluate the proposal 

on quarterly/half yearly/annual/plan basis. 

  

The expected project outcome is the reduction of pollution load from Varanasi town 

into river Varuna along with the improvement in bio-diversity and eco-system of the 

river. The following benefits are likely to be achieved: 

a) River water quality improvement. 

b) Reduction in pollution load on river Ganga. 

c) Re-use of effluent for irrigation purposes 

 

The outcome indicated above will be achieved only on completion of the project and 

its monitoring during the implementation phase may not be feasible. However, the 

project's physical progress may be measured against the targets / physical outputs 

indicated. 
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3.4 Briefly explain the objectives of the other programs / projects undertaken by 

Ministry/Dept which are in convergence with the objectives of proposed proposal. 

 

Namami Gange program has been envisaged as an umbrella program, aiming at 

integrating previous & currently ongoing initiatives by enhancing efficiency, 

extracting synergies, and supplementing them with more comprehensive & better-

coordinated interventions. 

 

Apart from the above, the Department of Water Resources, River Development and 

Ganga Rejuvenation under the Ministry of Jal Shakti has not yet introduced any other 

scheme aimed at the same objectives.  

 

3.5 Please indicate whether the proposal is for current Plan only or will continue in 

next Plan also. 

 

The project is expected to be commissioned within the estimated period of 24 months 

(21 months for construction and 3-month trial run), applicable from issuance of LOA 

(DBOT) / Effective Date (HAM). Further, post-commissioning O&M support for 15 

years will spill over in the next Plan period. 

 

4. Gender Analysis of the Proposal 

 

4.1 Briefly explain the specific objectives of the proposal relating only to women. 

 

 This proposed project is gender-neutral. 

 

4.2 In case the proposal has gender components, please provide the following 

information in tabular form as shown below. 

 

 N/A 

 

5. Proposal design 

 

5.1 Briefly explain the proposal Design. This should include all components of the 

proposal including: 

 

i. Scope of the project:  

A. Construction of 60 MLD STP; 

B. Construction of 75 MLD (civil works) Main Pumping Station (MPS); 

C. Rising Main – 120 m (From MPS to STP); 

D. I&D of Durga drain; 

E. Treated effluent disposal line– 100 m; 

F. 15 years of Operation and Maintenance; 

G. ESAMP, Public Outreach, and GAAP 
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ii. Assumptions used 

a) The base, mid & design years for the project have been considered as 2027, 2042 & 

2057 respectively. 

b) As per the CPHEEO Manual, the unit rate of water supply for metropolitan and 

megacities, where sewage systems exist or are contemplated, is taken at the rate of 

135 lpcd, and generation of sewage is estimated @ 80% of water supply. Thus, for 

Varanasi town (Sewerage District IV), the unit rate of sewage generation is taken at 

80 % of 135 lpcd i.e., 108 lpcd. However, the STP and associated infrastructure 

capacities have been considered based on the actual flows in the drain and their 

projection following the NMCG published guidelines. 

c) MPS civil structures and sewer lines shall be designed and constructed considering 

ultimate year flow requirements. E&M equipment shall be as per mid-year design 

requirements 

d) The cost estimates for civil works are based on UPJN SoR 2021-22 and DSR 2021 

while for E/M works based on market rates / budgetary offers received from the firms. 

 

iii. Technology 

 The project does not propose any specific technology and shall be tendered on the 

lowest life cycle cost – technology-neutral basis to treat the sewage to achieve the 

design discharge standards.  

 

iv. Size/ Specifications  

 Capacity of the treatment plant: 60 MLD.  

 Capacity of Main pumping station with civil works designed for ultimate year 

flow of 75 MLD 

 

v. Plant & Machinery 

The project proposes the development of 60 MLD STP along with associated 

infrastructure which would include necessary machinery related to pumping, 

clarification, primary treatment, secondary treatment, diesel power generation, etc. 

However, the exact details will be known only on the selection of the successful 

bidders as the project will be tendered on a technology-neutral basis. 

 

vi. Others (Please specify)  

The components of the project should be carved out from the Detailed Project Report. 

The study/ investigations on which project parameters are based should be clearly 

indicated. 

 

The project components have been drawn from DPR prepared by the State Government 

and reviewed by NMCG and TPA. 
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5.2  In case the proposal is specific to any location, area and segment of population 

please state the basis for selection. Details regarding special physical features, 

technology, etc., may be given. 

 

The proposal pertains to “I&D and 60 MLD STP works for Durga Drain in Varanasi, 

UP” located in Varanasi town (Sewerage District IV), on the bank of river Varuna. 

 

5.3 Please indicate whether the proposal is secured against natural/ man-made 

disasters like floods, cyclones, earthquakes, tsunamis, etc. If the proposal involves 

creation/ modification of structural and engineering assets or change in land use 

plans, disaster management concerns should be assessed. 

 

The project sanctioned will be subject to compliance with the guidelines issued by 

National Disaster Management Authority (NDMA), and applicable State Disaster 

Management Authority guidelines for Disaster Management. 

 

NMCG shall not be responsible for any damage due to natural calamities or any other 

reasons. State Government is advised to insure the asset at their own cost after suitable 

risk assessment.  

 

5.4 In case of beneficiary-oriented proposal, the mechanism for identification of the 

beneficiary and the linkage of beneficiary identification with UID numbers, on a 

voluntary / non-mandatory basis, may be indicated. 

  

 The scheme does not envisage support to individual beneficiaries but to serve Varanasi 

town for the contributing drainage areas by reducing the pollution load falling into 

river Varuna, a major tributary of river Ganga leading to improved river water quality, 

besides improving the bio-diversity and eco-system of the river indirectly. 

 

5.5 Wherever possible, the mode of delivery should involve the Panchayati Raj 

Institutions and Urban Local Bodies. Where this is intended, the preparedness 

and the ability of the Panchayats for executing the proposal may be indicated. If 

exceptions are to be made, the reasons may be explained. 

  

 The project will be implemented through a Hybrid Annuity Based PPP mode including 

Operation and Maintenance for 15 years. After 15 years, the asset will be handed over 

to the Urban Local Body i.e. Varanasi Nagar Nigam.   

 

5.6 Whether the land required for the proposal is in possession of the agency. In case 

the proposal involves land acquisition or environmental clearances, the specific 

requirements and the status in this regard may be indicated. 

 

The land for the Main Pumping Station and Sewage Treatment Plant has been 

identified. The land shall be procured post-sanctioning of the project. 
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5.7 The legacy arrangements after the scheduled proposal duration may be 

mentioned. In case the proposal creates assets, arrangements for their 

maintenance and upkeep may be stated. (For example the proposal assets may be 

taken over and maintained by the State Government/ PRIs, ULBs). 

 

Operation & Maintenance of the assets created under the scheme will be undertaken 

by the Contractor / Concessionaire for 15 years post-completion of works, under the 

supervision of the State Government. After the contract period, the assets will be 

transferred to the Varanasi Nagar Nigam/ State Govt. and will be responsible for its 

operation & maintenance from the State budget. The cost of the O&M for the first 15 

years is inbuilt in the present project cost. 

 

5.8 Please indicate: 

 

 Inter-linkages with other schemes mainly in terms of coverage, impact, 

outcomes, etc. 

 Steps taken towards convergence with other schemes to achieve the intended 

outcomes may also be stated. 

 Steps taken towards convergence in flow of funds from other schemes. 

  NA 

 

6. Proposal cost 

 

6.1 Please provide the proposal cost estimate for its scheduled duration along with a 

break-up of year-wise, component-wise expenses segregated into non-recurring 

and recurring expenses. 

 

The project cost estimate of the proposal component-wise is as follows: 

 

(Amount in Rs. Lakh) 

 

S No. Items Quantities 
Cost as 

per DPR 

TPA 

Recommended 

Cost 

Remarks of TPA 
PU 

Recommendation 
PU Remarks 

A Basic Capital Cost 

A.1 
Tapping/ 

Diversion Works 
 36.15 36.15  36.15 

As recommended by 

TPA 

Sub Total A.1 36.15 36.15  36.15  

A.2 MPS 

A.2.1. 
Civil works at 

Durga Drain 
75 MLD 337.74 

2250 

Recommended 

cost of MPS @ 

Rs. 30 Lakh per 

MLD including 

other works 

2250 
As recommended by 

TPA 
A.2.2 

Pumping plant, 

Main piping valves 

& accessories 

 437.26 

A.2.3 
Bar Screens & 

Sluice Gates 
 87.26 

116

484



225 
 

A.2.4 DG Sets  221.59 

A.2.5 Automation  48.1 

A.2.6 
HT Panel, Cable 

& Substation 
 696.82 

A.2.7 OCEMS  51.9 

A.2.8 

Miscellaneous 

works at MPS 

(Internal Roads, 

Site Development 

etc.) 

 475.24 

Sub Total A.2 2355.91 2250  2250  

A.3 
Rising Main 

(MPS to STP) 

900 mm, 

120 m 
37.92 37.92  37.92 

As recommended by 

TPA 

Sub Total A.3 37.92 37.92  37.92  

A.4 Sewage Treatment Plant 

A.4.1 STP 60 MLD 9000 

8400 

The cost of STP 

has been 

recommended as 

Rs. 140 Lakh/ 

MLD including 

the SCADA 

system & other 

works 

8400 
As recommended by 

TPA A.4.2 

Miscellaneous works 

at STP (Admin 

Building, 

Laboratory, Staff 

Quarters, Site 

Development etc.) 

 713.93 

Sub Total A.4 9713.93 8400  8400  

A.5 Effluent Pipeline 
1400 mm, 

100 m 
46.04 46.04  46.04 

As recommended by 

TPA 

Sub Total A.5 46.04 46.04  46.04  

Sub Total (A): Basic Capital Cost 12189.95 10770.11  10770.11  

B Centage (applicable on basic capital cost) 

B.1 

Cost of project 

preparation @ 

4% (maximum) 

of basic capital 

cost 

 487.6 430.8 

 

430.8 

A maximum 4% 

each of AA&ES 

basic capital cost/ 

awarded capital cost 

(whichever is lower) 

is admissible 

towards (a) DPR 

preparation and (b) 

supervision fees. 

However, payments 

for DPR preparation 

and supervision fees 

to Executing 

Agencies (EAs)/ 

Consultants are to 

be made as per 

actuals based on the 

scrutiny of 

supporting 

documents 

furnished by them 

for such claims 

(Reference: NMCG 

circular No. No. G-

35/10/2020 -

BUDGET NMCG 

dated 19.01.2023) 

B.2 

Cost of project 

supervision @ 

4% (maximum) 

of basic capital 

cost 

 487.6 430.8 430.8 
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B.3 

Supervision 

charges @ 4.5% 

to be borne by 

State 

Government 

 548.55 0 

To be borne by 

State 

Government 

 

To be borne by State 

Govt. 

It is an additional 

supervision charges as 

per State Guidelines, 

not admissible under 

Namami Gange. 

Sub Total B - Centage 1523.75 861.6  861.6  

C 

O&M cost for 1st 

15 years, 

excluding power 

charges 

 6090.52 2857.5  2857.5 
As recommended by 

TPA 

D 
Power charges 

for 1st 15 years 
 15888.66 14768.25  9750 

The power cost, 

including DG power, 

has been rationalized 

considering gross 

power requirement 

@225 KWH/ MLD 

(including MPS) and 

10% from DG sets. To 

be reimbursed on 

actual basis by NMCG. 

E Other work components (without GST) 

E.1 
Power 

connection 
 350 350  0 

Power Connection 

to be provided by 

the State Govt at its 

own cost. 

Sub Total E – Other Work 

Components 
350 350  0  

F Other components (GST applicable) 

F.1 

Communication 

& Public 

Outreach 

 10 10 

Provision is 

indicative. 

Payment will be as 

per actuals within 

the ceiling 

indicated. 

10 
As recommended by 

TPA 

F.2 

Governance and 

Accountability 

Plan (GAPP) 

 10 10 

Provision is 

indicative. 

Payment will be as 

per actual within 

the ceiling 

indicated. 

10 
As recommended by 

TPA 

F.3 

Environmental 

Mitigation and 

Monitoring Cost 

(ESAMP) 

 10 10 

The cost 

provisions relate to 

interventions on 

noise control, dust 

bins and good 

environment 

condition etc. and 

are the 

responsibility of 

the contractor. 

10 
As recommended by 

TPA 

F.4 
Project Design 

and Vetting Cost 
    50 

As the project is 

proposed on HAM, the 

cost towards project 

design/ vetting is 

included. To be 
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6.2 In case the land is to be acquired, the details of cost of land and cost of 

rehabilitation/resettlement may be provided. 
  

The land, free of encumbrances, for STP and MPS shall be procured by the State 

Government, post-sanctioning of the project.  

 

6.3 Estimated expenditure on proposal administration (including expenses on 

consultants, monitoring, evaluation, IEC, etc.) may be separately indicated. 
 

As a part of the project, a maximum provision of Rs.  8.62 Crore has been kept in the 

cost estimate for Project Preparation and Project Supervision cost following the 

NGRBA framework and indicated in para 6.1. 

 

6.4 The basis of these cost estimates along with the reference dates (it should not be 

more than six months old) for normative costing may be provided. Please indicate 

the firmness of the estimates, component-wise, with the extent (+ / -) of the 

expected variation. 

reimbursed on actual 

basis by NMCG. 

Sub Total – F – Other Components 30 30  80  

G Statutory Duties 

G.1 Labor cess 

1% of 

basic 

capital cost 

121.9 107.7  107.7  

Sub Total G 121.9 107.7  107.7  

H GST 

H.1 GST on A+B+F 18% 2194.19 2181.49  2108.11 
GST on centage 

also included. 

H.2 

GST on O&M 

cost excluding 

power (C) 

18% 1096.29 514.35 

Power costs are 

excluded as 

these are to be 

reimbursed as 

per actuals. 

514.35 

Power costs are 

excluded as these 

are to be reimbursed 

as per actuals. 

Sub Total H - GST 3290.48 2695.84  2622.46  

Total Cost of project 

(A+B+C+D+E+F+G+H) excluding 

Project Engineer cost 

39485.26 32441  27049.37  

I Project Engineer's cost 

I.1 

Provision for Project 

Engineer's cost (3% of Basic 

Capital cost + GST), If 

considered on HAM Mode of 

implementation 

   381.26 

Indicative amount. 

Payment will be as 

per the contract with 

the selected agency. 

Sub Total G - PE Cost    381.26  

Total Cost of project 

(A+B+C+D+E+F+G+H) including 

Project Engineer cost 

   27430.63  

119

487



228 
 

 

The proposal has been prepared by UP Jal Nigam (Rural) and forwarded by the 

Government of Uttar Pradesh.  The cost estimates for civil works are based on UPJN 

SoR 2021-22 and DSR 2021 while for E/M works based on market rates/ budgetary 

offers received from the firms. The project has been scrutinized and appraised by IIT 

Roorkee as a third-party Appraisal agency.  

 

6.5 In case the proposal involves payout of subsidy, the year wise and component wise 

expected outgo, up to the last year of payout, may be indicated. 

 

There is no involvement of subsidy.  

 

6.6 In case the proposal intends to create capital assets, employ specialized manpower 

or involves other activities that necessitate a Recurring Cost of Capital 

Expenditure (RCCE) (e.g., maintenance and upkeep costs of assets, salary costs 

of manpower, etc.) over the lifetime of the asset, such expenditures, on an annual 

basis, may be indicated in the proposal. 

 

Recurring Cost of Capital Expenditure (RCCE) i.e., Operation and Maintenance 

(O&M) cost of the assets created in this project is estimated to be Rs. 126.08 Crore 

(excluding GST) for initial 15 years post commissioning of works and included in the 

project cost. The O&M cost thereafter will be borne by the State Government.   

 

6.7 It may also be stated whether the agency which would be assigned this legacy 

responsibility has been consulted and has agreed to bear the continuing recurring 

expenditure. (e.g., the State governments may need to incur the maintenance and 

upkeep costs of assets created under Plan schemes). 

 

Varanasi Nagar Nigam is the identified agency to whom the assets will be transferred 

post-construction and mandatory initial 15 years’ operation & maintenance by the 

selected Concessionaire. The O&M cost beyond the initial 15 years shall be met by the 

State Government.  

 

6.8 The cost towards salary/ fees/ emoluments of the proposal human resources as 

being proposed should be indicated (procedure for seeking approval for human 

resource requirements is detailed at para-9 below). 

 

A provision of 8% (4% max for project preparation and 4% max for supervision as per 

NGRBA framework) of the total cost project cost has been earmarked.  

 

Thus, there is no additional requirement for seeking approval of the human resource 

requirements. 
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6.9 The component of the costs mentioned at 6.1-6.8, that will be shared by the state 

governments/PRI/User Beneficiaries may be indicated. 

 

The project will be implemented as a central sector scheme with 100% support from 

the Government of India. 

 

State Government shall be required to provide required land parcels at its own cost, for 

the project. Further, the power connection cost also needs to be borne by the State 

Government. 

 

Any additional cost due to change of land, defects in DPR, or any other factor within 

the control of the State, will be borne by the State Government of Uttar Pradesh. 

 

6.10 In the event of fund transfer being made to State Govt/ local bodies or other 

organizations, “grants for creation of capital assets” may be indicated separately. 

 

As per directions of NMCG. 

 

7. Proposal: Financing 

 

7.1 Indicate the source of finance of project proposal, i.e. EAP, Non-EAP or National 

Ganga Plan. 

 

 National Ganga Plan which is a 100% central sector scheme. 

 

The project is proposed to be taken up under Namami Gange Mission 2.0, Non-EAP 

Fund line. 

 

7.2 If there are gaps in the financing of the proposal, the sponsoring agency may 

indicate how such gaps in FYP as well as the Annual Plans will be addressed. 

N/A 

 

7.3 If external sources are intended, the sponsoring agency may indicate whether 

such funds have been tied up. In case firm commitment is not available, 

alternative plans for arranging funds may be indicated. 

N/A 

 

7.4 In case of partial allocation of funds for the proposal, then the components which 

may be removed/ reduced may be indicated. 

N/A 

 

8. Proposal: Human Resources 
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8.1 In case posts (permanent or temporary) are intended to be created, a separate 

proposal may be sent on file to Personnel Division of Department of Expenditure. 

Such proposals may be sent only after the main proposal is recommended by the 

appropriate appraisal body (SFC, ESC, etc.). 

 

National Mission for Clean Ganga (NMCG), in the Ministry of Jal Shakti (Department 

of Water Resources, River Development & Ganga Rejuvenation) will monitor the 

implementation of the project.  No additional posts will be required in the Ministry and 

the existing structure will be utilized. 

 

8.2 In case outsourcing of services or hiring of consultants is intended, brief details of 

the same may be indicated. It may also be certified that the relevant GFR 

provisions will be followed while engaging the agency/ consultant. 

 

The Project Engineer (PE) for the project will be appointed by the National Mission 

for Clean Ganga, as per Procurement Guidelines, to assist in the implementation and 

monitoring of the project works. PE will prepare and submit Monthly Progress Reports 

during the construction and execution period (i.e. 1st year of the O&M period) for all 

components of the present proposal. A provision (if implemented on Hybrid Annuity 

Mode) for the cost of the project engineer amounting to Rs. 3.81 Crore including 

GST has been kept and included in the total project cost. 

 

8.3 In case additional manpower requirement, please indicate the phased 

requirement over the proposal timeline (i.e. year-wise break-up of the manpower 

requirement) 

 

No additional manpower will be required in project implementation. GFR provisions 

shall be applicable. 

 

9. Proposal viability 

 

9.1 In case of proposals which have identified stream of financial returns, the 

financial internal rate of return may be calculated. The hurdle rate is considered 

at 12%. 

 

The benefits accruable from the project of river conservation cannot be quantified in 

physical terms. However, the principal objective of the project is to improve the water 

quality of the river Varuna/ Ganga. The implementation of the works proposed will 

result in the avoidance of the discharge of untreated sewage from the town into the 

river thereby improving the water quality of river Ganga.  
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9.2 In case of proposals where financial returns are not readily quantifiable (typically 

social development proposals), the measurable benefits/ outcomes may be 

indicated. 
 

As indicated in para 3.3 above. 

 

10. Proposal implementation and monitoring 

 

10.1 Implementing agency (s) may be indicated. 

 

 SMCG, Uttar Pradesh is the nodal implementing and monitoring agency for the 

project.  

 

10.2 The administrative structure for implementing the proposal may be stated. 

Usually new structures/ entities, etc. Are, by and large, to be avoided. In case new 

structures are intended to be created for administering the scheme, the details of 

such structures and specific justification for the same may be provided. Such a 

new structure should be proposed only if it has been established after due analysis, 

that existing structures cannot be levered for the proposed/additional work. 

 

 The project at the national level will be coordinated & monitored by the National 

Mission for Clean Ganga. SMCG, UP is the state nodal monitoring agency for the 

project. The executing agency for the project will be responsible for project bidding & 

award on Hybrid Annuity based PPP mode in accordance with the applicable 

procurement guidelines. These structures are already in place and will be used. 

 

The Executing Agency will supervise and monitor the construction and operation 

works. In addition, the works will be inspected through a PE, appointed by NMCG. 

Further, the works will be inspected through a third-party agency at a suitable 

frequency, appointed by the State Executing agency. 

 

10.3 The completion schedule of the proposal indicating timelines of activities should 

be provided in PERT/Bar Chart along with critical milestones. 

 

The project will be implemented in 24 months (including 21 months for construction 

& 3 months of trial run), applicable from issuance of LOA (DBOT) / Effective Date 

(HAM). Post-commissioning O&M would continue under the project for 15 years. The 

bar chart for the implementation is shown in Annexure-2. 

 

10.4 Mode of implementation: Departmental/ Contract/ Turnkey contract/ EPC/ PPP, 

etc. with justification may be given. 

  

 The proposal will be implemented based on Hybrid Annuity based PPP mode through 

a concessionaire selected through a transparent bidding process. 
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10.5 Nodal officer identified / appointed for being directly in charge and overseeing 

progress of the proposal may be indicated. Details about his status, past 

experience in executing similar proposals and balance tenure left for steering the 

proposal may also be mentioned. He/ She should normally be appointed for entire 

duration of the proposal. 

 

The progress at the state level and central levels will be reviewed by the concerned 

officers of the SMCG Uttar Pradesh and National Mission for Clean Ganga 

respectively. 

 

10.6 The monitoring framework preferably on MIS for the proposal may be indicated. 

The arrangements for audit/social audit of the proposal may also be stated. 

 The physical and financial progress reports of the project shall be submitted by the 

implementing agency every month in the prescribed format to the National Mission 

for Clean Ganga (NMCG), DoWR, RD & GR. The Utilization Certificates in respect 

of the funds utilized for expenditure on the project and the unspent amount at the end 

of the period shall be submitted by the implementing agency every quarter.  The 

officers of the NMCG, DoWR, RD & GR will visit the project sites regularly to 

monitor and review the progress of implementation of the projects under the NGRBA 

programme.  Review meetings will also be held by the senior officers of DoWR, RD 

& GR with the State Government Officials from time to time. 

Further, an IT-enabled web-based monitoring mechanism is planned to be developed 

for uploading information/data/progress by various participating institutions and 

agencies such as SMCG, SPCBs, CPCB, etc. and will be accessible directly through 

a clear-cut dashboard provision for senior officials. 

The project has been reviewed from an environmental & social management 

perspective in accordance with the NGRBA framework. The environmental social 

assessment & management plan is approved along with DPR. 

In addition, a District Ganga Committee shall be constituted under the chairmanship 

of the District Magistrate to review the project regularly. 

 

 In order to strengthen the monitoring mechanism and improve transparency and 

accountability for the project implemented under the NGRBA programme, a Third-

Party Inspection (TPI) system is in place.  This system is devised along the lines of 

the Independent Review and Monitoring Agency (IRMA) mechanism under the 

JNnURM and is expected to significantly augment the capacity of the State 

Government to monitor the physical progress of projects.  
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 The TPI system would review and monitor the performance of the project through 

the entire lifecycle of implementation based on detailed onsite review, examination 

of appropriate documents and discussions with the Project Implementing Agencies 

and other key stakeholders. The monitoring would cover all four stages in the life 

cycle of a project, namely Pre-construction, Construction, Commissioning & trial run 

and, Post construction for effective monitoring. 

11. Proposal sensitivities/uncertainties 

 

11.1 Any foreseeable constraints/ uncertainties that can affect the technical design, 

costing and implementation of the proposal may be indicated. 

N/A 

 

11.2 The likely impact of these constraints/uncertainties on the proposal parameters 

may be stated. In particular, the sensitivity of the proposal cost, proposal schedule 

and proposal viability towards the possible constraints/ uncertainties may be 

mentioned. 

N/A 

 

12. Mandatory approvals / clearances: 

The details regarding the requirement of mandatory approvals / clearances of 

various local, state and national bodies and their availability may be indicated in 

a tabular form 

 

 Land for STP and MPS will be procured post-sanctioning of the project. 

 The project would need site clearances from local authorities for undertaking the works 

on the ground however, these would be applicable after the sanction of the project. 

 The Environmental, Health, and Safety norms are to be followed as per the ESAMP 

report. 

 

13. Consultations with the Public, State Governments, External Research Agencies, 

Think Tanks, etc. 

 

13.1 To the extent possible and practicable, such consultations may be done by the 

Administrative Ministries. The draft Proposals may be placed on the website of 

the sponsoring Ministries and comments invited from the general public. The 

draft proposals may be formulated/finalized taking into account such comments. 

Details in this regard may be indicated in the EC memo. 

  

 The proposal has been examined and recommended by a third party as part of a third-

party appraisal (TPA) by IIT Roorkee. The State Government has submitted the 

compliance report to such observations earlier.  
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 For effective implementation of the project Government of Uttar Pradesh shall be 

asked to ensure the following: 

  

a) The progress of implementation of the project shall be closely monitored by the 

State Government of Uttar Pradesh /SMCG, to ensure that the project is completed 

within the stipulated period. 

b) The activities proposed under the project shall be confirmed by all Environmental 

Legislations. 

c) No untreated municipal wastewater should be allowed to fall into the river Varuna 

from the Sewerage District IV of the town. 

d) The State needs to address new drains, identified during the Drone Survey, 

through either rehabilitation of the Varuna Interceptor or a supplementary 

proposal after a detailed study of these drains and examination of the feasibility 

of various treatment options. 

e) Detailed design & implementation of the works should be based on an extensive 

survey. Proper investigation should be carried out before execution to achieve 

economy in the proposal as well as to avoid any shortfall in the design as per the 

CPHEEO manual. Detailed condition assessment should be made part of the 

bidding document. 

f) Standard procedure as indicated in the CPHEEO manual on Sewerage & Sewage 

Treatment and codes of practice of BIS will be strictly followed. 

g) Efforts to be made for the recovery of other resources from STP such as sewage 

sludge etc. 

h) Suitable sewage cess/tariff/tax and sewer connection fee may be imposed on the 

beneficiaries to recover the O&M at the least to start with. However, the full 

project cost recovery at the earliest should be aimed at. 

i) Regular monitoring of the project implementation following the NGRBA 

framework. 

j) Ensure compliance with the TPA and NMCG observations in the revised DPR 

before bidding. 

k) The project will be tendered on a technology-neutral – lowest life cycle cost basis 

and Hybrid annuity-based PPP mode adopting applicable transparent 

procurement procedures. 

 

14. Concurrence of ED (Finance) 

 

14.1 Comments/Concurrence of Executive Director (Finance) may be indicated along 

with reply: 

 

ED (Finance), NMCG has concurred with the proposal with certain observations on 

the proposal. The replies to the observations made are as under: 
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S No. Finance Observations PU Reply 

 

1. The project is on a priority 1 stretch and 

is indeed critical to improving the water 

quality of the River Ganga. 

As per the latest CPCB report on River 

Varuna and the stretch is near the 

confluence with River Ganga. 

 

2. The estimated capex, pure O&M and 

power costs are in the acceptable range. 

In fact per MLD O&M costs seem to be 

lower than the recently sanctioned STP 

projects of similar capacity (analysis 

attached) 

Agreed. 

3 The cost estimates for civil works are 

based on UPJN SoR 2021-22 and DSR 

2021 while E/M works are based on 

market rates. The SoR rates are nearly 3 

years old. Given the recent experience 

of bidders loading inflationary impact in 

their bids and consequent higher bid 

prices compared to estimated costs, the 

PU is advised to suitably redress such 

possibility. 

Accepted. The latest SOR (24-25) has 

been published by UPJN recently in 

June 2024 after the preparation & 

submission of the DPR  

For future, the State Government shall 

be advised to adopt latest SOR. 

4 As per the EC Memo (Para 5.6), the 

land for the Main Pumping Station and 

Sewage Treatment Plant has been 

identified but will be procured post-

sanctioning of the project. Transfer of 

land to the EA may be ensured within a 

month of the project sanctioning; 

otherwise, the administrative sanction 

may be withdrawn. Bids should 

preferably be invited only after the 

NOC for the transfer of land to the EA 

has been issued. 

The required land parcels have been 

identified by the State Government and is 

in the process of procurement by district 

administration. The bidding process 

takes nearly 4 months and thus linking 

invitation of bid to prior transfer of land 

may delay the tendering process. 

 

The decision of the EC in the matter will 

be abided with and the same shall be 

suitably included in the draft AA&ES. 

5 A plan for the reuse of treated water, 

sludge management etc. may be 

ensured. 

Noted. In the AA&ES a condition will be 

included asking State to explore the 

opportunities for the recycling of the 

treated effluent and may also be suitably 

included in the tender documents. 

 

Sludge digester and captive power 

generation from the biogas generated 

shall be included as the mandatory scope 
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in the bid documents which will reduce 

the sludge quantity and also reduce grid 

power consumption. 

 

6 Solar power, biogas-based electricity or 

other "green" methods may be explored 

to meet the energy needs of the STP. 

Noted. In the AA&ES a condition will be 

included asking State to explore the 

opportunities for the generation of 

captive power generation through solar 

power / biogas or other ‘green’ methods 

and will also be suitably included in the 

tender documents. 

 

7a It is pertinent to submit that cost 

estimates for civil works are based upon 

SoR of 2021-22. PU to ensure that 

estimates should be based on latest SoR. 

Refer PU reply to the observation at 

Sr.No. 3 above. 

7b There are still untapped drains between 

Durga Drains and further downstream 

Phulwaria drain. These are also to 

tapped and treated. PU submits that 

these shall be taken up after detailed 

study and feasibility of various 

treatment options. PU to ensure that 

these does not affect the objectives of 

the present proposal. 

On the NMCG’s insistence, the state has 

undertaken the drone survey to identify 

remaining untapped drains. 

For the pollution abatement of the river 

Varuna the state also need to take further 

initiative pertaining to repair and 

rehabilitation of the ‘Varuna Interceptor 

Sewer’ 

 

To ensure that the objectives of the 

instant proposal are not defeated, the 

state shall be directed, through AA&ES, 

to address these drains through either 

rehabilitation of the Varuna Interceptor 

or a supplementary proposal after a 

detailed study of these drains and the 

feasibility of various treatment options. 

 

7c  The Proponent Unit to ensure 

compliance to the observations of the 

Third Party Appraisal Agency; (ii) 

Parameters of treated effluent shall be 

as per the prescribed standards. 

Noted. The state will be directed for 

compliance to the observations of the 

TPA and the same will be suitably 

incorporated in the AA&ES. 

 

The treated effluent parameters shall be 

as per stringent norms indicated by the 

Hon’ble NGT vide its order dated 

30.04.2019. 
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8 Some generic suggestions are also 

attached below for efficient 

management and monetization of the 

asset. (Asset insurance, use of solar / 

biogas energy, compliance to NGT 

standards & noise levels, exploring 

treated water reuse / recycling including 

in thermal power plants / industries, 

sludge management, sustainable O&M 

arrangements by the State post 15 years) 

  

Noted. All these conditions will be 

included in the General & Technical 

conditions of the AA&ES. 

 

 

15. Approvals: 

 

15.1 Please indicate the specific points on which approval of EC is sought. 

 

The proposal is placed for the consideration of the Executive Committee to accord the 

Administrative Approval & Expenditure Sanction (AA&ES) for the project “I&D and 

STP 60 MLD STP works for Durga Drain at Varanasi in Uttar Pradesh” to be 

implemented on Hybrid Annuity based PPP mode, at an estimated cost of Rs. 274.31 

Crores including GST and Project Engineer cost, with 100% support from Central 

Government under National Ganga Plan.  

 

Sd/- 

Executive Director (Projects)
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Annexure -1 

Sewerage Districts in Varanasi 

 

 
 

   

Existing sewerage works in Varanasi 
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Proposed I&D at Durga Drain 

 

 
 

 

Proposed STP site 
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Annexure-2 

Implementation Plan 
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Mi/24/2020-HR NMCG
Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development & Ganga Rejuvenation
National Mission for Clean Ganga

*****
1st Floor, Major Dhyan Chand National Stadium

Near India Gate, New Delhi-110001
Dated: 31st January 2025.

MEETING NOTICE

Subject: 60th Meeting of the Executive Committee (EC) of National Mission
for Clean Ganga scheduled to be held on 10th February 2025 at 02:30 PM.

        The 60th Meeting of the Executive Committee (EC) of National Mission for
Clean Ganga (NMCG) under the Chairmanship of Director General, NMCG  has
been scheduled for 10th February 2025 at 02:30 PM through hybrid mode in the
Conference Room, NMCG.

2. Kindly make it convenient to join the meeting. Link and the agenda items
for the meeting shall follow shortly.

(Awinash Chandra)
Deputy Secretary (Admin), NMCG.

To

1. The Joint Secretary (PFC-I/PF-States), Department of Expenditure, Ministry
of Finance, North Block, New Delhi-110001

2. The JS & FA, DoWR, RD & GR, MoJS, Shram Shakti Bhawan, New Delhi –
110001

3. The Adviser (WR&LR), NITI Aayog, Yojana Bhawan, Sansad Marg, New
Delhi -110001

4. The Secretary, Department of Drinking Water & Sanitation, Uttarakhand, 43/6
Mata Mandir Road, Dharmapur, Dehradun, Uttarkhand-248001

5. The Principal Secretary (UD), Urban Development Department (UDD), 834,
Bapu Bhawan, Lucknow- 226001

6. The Principal Secretary (UD & Housing), Urban Development and Housing
Department (UDHD), Vikas Bhawan, Bailey Road, Patna, Bihar-800015

7. The Principal Secretary (UD), Urban Development Department (UDD), 4th
Floor, Project Building, Dhurwa, Ranchi- 834004

8. The Principal Secretary (UD), Department of Municipal Affairs (DMA),
Nagarayan, Sector-I, Block-DF-8, Bidhan Nagar, Kolkata-700064

9. DDG, NMCG and All Executive Directors of NMCG

Mi/24/2020-HR NMCG-NATIONAL MISSION FOR CLEAN GANGA I/106996/2025
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Copy to:

1. PS to Hon’ble Minister for Jal Shakti
2. PPS to Secretary (WR, RD & GR)
3. The Project Director, SPMG Group 117, Indira Nagar, Dehradun-248001,

Uttarakhand
4. The Project Director, SMCG, Plot No. 18, Sector-7, Gomti Nagar, Lucknow-

226010.
5. The Project Director, SPMG Group (Secretary Urban Development),

Government of Bihar, Vikash Bhawan, Bailey Road, Patna, Bihar – 800001.
6. The Project Director, SPMG Group Urban Development & Housing

Department,Room no. 403, 4th Floor, Project Bhawan, Dhurwa, Ranchi,
Jharkhand-834004.

7. The Project Director, SPMG Group, Unnayan Bhawan, 3rd Floor, DJ-11,
Sector-II,Block-A, KMDA, Kolkata- 700091.

8. PPS to DG, NMCG- for his kind information

Mi/24/2020-HR NMCG-NATIONAL MISSION FOR CLEAN GANGA I/106996/2025
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